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1.  Comprehensive Counter  Affidavit on behalf of  Jaypee 
Infratech Ltd. through its Implementation and 
Monitoring Committee (IMC) to the Letter Petition dated 
13.06.2022 and the Reply dated 11.03.2023 of the 
Applicant alongwith Affidavit. 
 

 

2.  Annexure R/1 (Colly) - Copy of the Environment 
Clearance of 2009 with the stipulated condition along 
with a copy of the No Objection Certificate dated 
25.10.2010 with the stipulated condition  
 

 

3.  Annexure R/2 (Colly) – Copy of the water analysis Test 
Reports from Shri OM Testing & Research Laboratory 
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dated 30.06.2020 of Jaypee Infratech Ltd.  
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granted to Jaypee Infratech Ltd. under section 25/26 of 
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6.  Annexure R/5 (Colly) – Copy of the Work Order, along 
with the photographs of the truck collecting sewage 
 

 

7.  Annexure R/6 (Colly) – Copy of the ambient air quality 
Test Reports from Shri OM Testing & Research 
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8.  Annexure R/7 – Copy of the relevant extracts of the EIA 
Report  
  

 

9.  Annexure R/8 – Copy of the Response dated 12.05.2023 
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10.  Annexure R/9 – Copy of the Direction dated 15.05.2023 

along with response dated 30.05.2023 of Jaypee 
Infratech Ltd.   
 

 

11.  Annexure R/10– Copy of the relevant extracts of the 
Resolution Plan 
 

 

12.  Proof of Service 
 

 

 

Place: New Delhi 

Date:  15.06.2023  

                                                                                               Drawn & filed by 

                                                                      
Sanjay Upadhyay & Mansi Bachani 

Advocates for the Jaypee Infratech Ltd. 

29, LGF, Presidential Estate,  

Nizamuddin East, New Delhi- 110013 

Email: mansi@eldfindia.com +91- 8600531203  
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  
 

PRINCIPAL BENCH, NEW DELHI  
 

ORIGINAL APPLICATION No. 771/2022 
 

IN THE MATTER OF: 
Nishant Bhargav                                                                 …… Applicant(s) 

 
     Versus  

State of Uttar Pradesh & Anr.                                         …….Respondent(s)  
 

COMPREHENSIVE COUNTER AFFIDAVIT ON BEHALF  OF 
JAYPEE INFRATECH LTD. THROUGH ITS IMPLEMENTATION 
AND MONITORING COMMITTEE TO THE LETTER PETITION 
AND THE REPLY DATED 11.03.2023 OF THE APPLICANT  

 
MOST RESPECTFULLY SHOWETH-  
 

1. That the present Counter Affidavit is being filed by Jaypee Infratech Ltd. 

through its Implementation and Monitoring Committee (hereinafter referred 

as the ‘answering Respondent’), in pursuance of the Order dated 17.05.2023 

and the Impleadment Application No. 531/2023 of the answering 

Respondent. The Counter Affidavit is being submitted in response to the 

Letter Petition dated 13.06.2022 of the Original Applicant and the 

subsequent Reply Affidavit dated 11.03.2023 of the Original Applicant to 

the Status Report.  

2. That at the outset, it is humbly submitted that the Letter Petition of the 

Applicant does not raise any substantial question of environment and has 

raised allegations, without any basis in facts and law. The answering 

Respondent is ensuring strict compliance with the statutory norms and 

undertaking activities in pursuance of the Resolution Plan, finalised by the 

Hon’ble National Company Law Tribunal on 07.03.2023. Furthermore, the 

Original Applicant has raised issues challenging the inadequacy of the 

(erstwhile ) management to resolve the issues faced by the Applicant at their 

place of residence.  In view of the newly constituted Implementation and 

Monitoring Committee, the requisite issues being faced by the Applicant, if 

any,  will be duly looked into and resolved at the earliest. The answering 

Respondent seeks liberty to place on record their submissions as per the 

issues raised by the Original Applicant.  
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A. The grievances of the Original Applicant are beyond the jurisdiction 

of the Hon’ble National Green Tribunal  

3. That the Letter Petition (Email dated 13.06.2022) largely raises grievances 

against the Interim Resolution Professional for failing to respond to their 

queries and particularly on the inadequacy of the management in providing 

adequate services despite payment of maintenance charges by the Original 

Applicant. It is submitted that such allegations can be raised before the 

appropriate forum and are not admissible before this Hon’ble Tribunal.  

B. The answering Respondent is bound to operate within the four 

corners of the Resolution Plan and the Original Applicant cannot 

raise claims and grievances of occupancy certificate, among others 

before this Hon’ble Tribunal 

4. That on 09.08.2017, based on an Application filed before the National 

Company Law Tribunal, Allahabad, a Corporate Insolvency Resolution 

Process ( CIRP) under the provisions of the Insolvency and Bankruptcy 

Code, 2016 was initiated against the answering Respondent and accordingly 

Mr. Anup Jain was appointed as the Interim Resolution Professional (‘IRP’) 

for conducting the said CIRP. 

5. That however, based on the directions passed by the Hon’ble Supreme Court 

of India in W.P. (C) No. 744/2017 titled Chitra Sharma & Ors. Vs. Union of 

India & Ors., the public announcement calling for claims was made on 

17.08.2018. The initial time period for submission of claims expired 

28.08.2018. However, the same was extended for ninety days on 20.01.2019.  

Thus, sufficient time was granted to all parties, including the Original 

Applicant herein for submission of claims.  

6. That in the Corporate Insolvency Resolution Process, the Resolution Plan 

was submitted by the consortium of Suraksha Realty Limited and Lakshdeep 

Investment and Finance Private Limited which was approved by the 

Committee of Creditors (‘CoC’) of the Jaypee Infratech Ltd. 

7. That vide the judgment and order dated 07.03.2023, the Resolution Plan 

stands approved by the Hon’ble National Company Law Tribunal in terms of 

section 31 of the IBC, 2016. Thus, the Resolution Plan has been finalised 

after a detailed scrutiny of claims over the past 3-4 years in multiple cases 

including one filed by Jaypee Kensington Boulevard Apartments Welfare 

Association before the Hon’ble Supreme Court .  
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8. That further, in terms of Order dated 07.03.2023 of the National Company 

Law Tribunal, an Implementation and Monitoring Committee (IMC) has 

been constituted. Any grievances of the Original Applicant with respect to 

the inadequacy of the management will be duly resolved by the 

Implementation and the Monitoring Committee. The Letter Petition may be 

disposed of accordingly on this ground alone.   

9. That further, the answering Respondent is ensuring adequate disposal of 

sewage and proper management of the construction and demolition waste as 

per the Conditions of its Environment Clearance and Consent dated 

31.03.2023.  

 
C. The answering Respondent is disposing sewage in compliance with 

the conditions of the Environment Clearance and the Consent to 
Operate 

10. That the answering Respondent in pursuance of the Concession Agreement 

had obtained the Environment Clearance as early as 2007, amended in 2009 

and the No -Objection Certificate (NOC) from the Pollution Control Board 

on 25.10.2010 . The conditions of the EC dated 09.06.2009 and the NOC 

dated 25.10.2010 specifically with respect to management of sewage waste, 

stipulates that the waste generated during construction phase will be treated 

and disposed of in the septic tanks and soak pit tanks. Further, the NOC 

dated 25.10.2010 states that during the operation stage, the waste water will 

be treated in the 39 MLD capacity STPs. A copy of the Environment 

Clearance with the stipulated condition along with a copy of the No- 

Objection Certificate with the stipulated condition is appended as Annexure 

R/1 (Colly) . It is also surprising that the Applicant herein has decided to 

come after 13 years with regard to the said issue and is therefore hopelessly 

barred by limitation. The said Letter petition ought to conform to Section 14 

or 15 of the NGT Act, 2010 which has not been demonstrated and neither 

this Hon’ble Tribunal has queried the Applicant in this regard. Moreover, 

there are there are statutory reporting processes and compliances reports that 

are available which has neither been challenged nor raised in the said Letter 

Petition at the appropriate time and this is a ground alone to dismiss the 

Letter Petition. The sanctity of Section 14 or 15 of the NGT Act, 2010 needs 

to be upheld by this Hon’ble Tribunal even if there is a Letter Petition by 

any aggrieved person. This Hon’ble Tribunal is bound by the trappings of a 

Statutory Tribunal and therefore this Letter petition even on the earlier entity 
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of the answering Respondent is not maintainable. It is also submitted and 

explained later as to why the present entity is not liable for any past liability 

of the erstwhile legal entity of the answering Respondent.  

11.  That be that as it may, the answering Respondent has established Soak Pits 

and Septic Tanks for disposal of the waste water generated during the 

construction of the project. Further, since the Project of the answering 

Respondent is being developed phase wise, the answering Respondent has in 

pursuance of the EC dated 09.06.2009 and the NOC 25.10.2010 constructed 

1 unit of 3.25 MLD at STP 1, 2 units of 3.5 MLD at STP-3. That thereafter 

on 04.01.2017, the EC dated 09.06.2009 was extended by the State 

Environment Impact Assessment Authority.  

12.  It is pertinent to mention here that in March 2017, the answering 

Respondent declared Bankruptcy and had commenced the Corporate 

Insolvency Resolution Procedure, as stated above, which has delayed the 

completion of the rest of the proposed STP due to inadequacy of funds, 

which would cater to the rest of the Project.    

13. That in 2019, the answering Respondent had submitted its application for 

amendment of its Environment Clearance dated 09.06.2009. In pursuance of 

its application and compliance with Terms of Reference, the answering 

Respondent submitted Test Reports from Shri OM Testing & Research 

Laboratory (NABL accredited Laboratory). The said Reports categorically 

confirm that the water analysis of the samples collected from different 

sources is in compliance with the permissible limits/parameters of the law. 

Thus, it is clear that there is no evidence with respect to damage caused to 

the environment due to improper discharge of waste water. At this point, the 

waste water was being removed through suction pumps as the construction 

of new STP’s had halted due to declaration of Insolvency and pending the 

approval of the Resolution Plan. The copy of the Reports are annexed herein 

as Annexure R/2.  It is pertinent to add that the Applicant has not raised 

these issues either before the answering Respondent nor any Regulatory 

authority in this regard.  

14. That In pursuance of the 2019 application for Environment Clearance for 

amendment in the EC due to some changed parameters of land, the 

answering Respondent obtained the EC on 30.06.2020. A copy of the said 

EC is appended as Annexure R/3.  Thereafter, on 31.03.2021, the answering 

Respondent has obtained Consent under Section 25/26 of the Water 
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Prevention and Control of Pollution Act, 1974 for disposal of effluents 

generated through Effluent Treatment Plant for irrigation/river through drain 

and disposal of domestic effluent through septic tank/soak pit for the Jaypee 

Green Wish Town Sector 128,129,131,133 and 134 project. In pursuance of 

the same, the domestic effluent in Kensington Phase-I is being disposed of in 

septic tanks and soak pits. Thus, the answering Respondent is disposing 

domestic waste as per the conditions of the Consent to Operate dated 

31.03.2021. A copy of the said Consent is appended as Annexure R/4. 

15. That further, the answering Respondent has also obtained services of Power 

Compressor Tanker for disposal of sewage since September 2022 for 

disposal of sewage generated by the Project. Copy of the Work Order, along 

with the photographs of the truck collecting sewage is marked and annexed 

as Annexure R/5 (Colly). 

16. That further, with respect to the allegation in the Reply dated 11.03.2023 of 

the Original Applicant that the sewage from the labour camp is being 

directly disposed in the Noida drain, it is humbly submitted that the said 

allegation is wrong, false and devoid of any merit. The photographs annexed 

by the Original Applicant fail to highlight the exact coordinates, date of the 

photographs and cannot be considered as the location of the labour camp of 

the answering Respondent. Further, the wastewater generated from the 

labour camp is being disposed of in the septic tanks and soak pit of the 

project premises.   

17. That it is humbly submitted that the construction of the STP proposed near 

Kensington Park Phase – I is under progress and will be completed and 

operational by November 2023. It is also pertinent to mention that the 

present quantity of sewage from Kensington Park-1 is less due to less 

occupancy. It is further submitted that treated sewage water from the other 

STPs is being used for Horticulture purposes.  

 

D. The answering Respondent is ensuring compliance with construction 

and demolition waste  

18. That the answering Respondent has ensured that the measures for 

management of construction waste and mitigation of pollution are 

periodically undertaken as per the Construction and Demolition Waste 

Rules, 2016, the Environment Protection (Amendment) Rules, 2018 (also 

referred as the Dust Mitigation Measures Notification) and the Directions 
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issued by the Commission for Air Quality Management in National Capital 

Region and the Adjoining Areas from 2021. The same is also evident from 

the application for amendment of Environment Clearance of 2019 wherein 

the Test Reports from Shri OM Testing & Research Laboratory (NABL 

accredited Laboratory) categorically confirm that the standards of Air 

Pollution are within the prescribed parameters. Copy of the Air Quality Test 

Report are annexed as Annexure R/6 (Colly). 

19. That the construction and demolition waste is duly covered and is being stored 

only in earmarked areas as per the Construction and Demolition Waste Rules, 

2016, the Environment Protection (Amendment) Rules, 2018 (also referred as 

the Dust Mitigation Measures Notification) and the Directions issued by the 

Commission for Air Quality Management for National Capital Region. Further, 

the covered sheds have been provided for handling of loose construction 

material. The construction waste is subsequently used for filling low lying 

areas. This is also clearly mentioned in the EIA Report. The relevant extracts of 

the EIA Report are marked and annexed as Annexure R/7. The answering 

Respondent has also established the requisite water sprinkling systems to 

ensure mitigation of dust during the construction phase. Additionally, cover 

scaffolding, hosing down road surfaces and cleaning of vehicles especially 

during dry season is also undertaken by the answering Respondent. This 

Hon’ble Tribunal may direct any independent agency to verify the same.   

20. That specifically, with respect to the issue of Green Belt, the answering 

Respondent,  as per the description provided in the Letter dated 23.03.2011 to 

the New Okhla Industrial Development Authority, has earmarked 154.43 acres 

for creation of parks and play grounds. Trees have been planted along the 

internal roads and parks, which consists of medium height trees (7m to 10m) 

and shrubs (5m) and creepers over 100 acres as per the Environment 

Management Plan of the answering Respondent. Avenue and Curtain Plantation 

on the internal roads and peripheral plantation around the site has also been 

developed by the answering Respondent. The same may be verified by any 

independent agency on the ground and from the six monthly Compliance 

reports of the answering Respondent submitted to MoEF&CC.  

21. That this Hon’ble Tribunal, taking cognisance of the said Letter had formed a 

Joint Committee (Hereinafter referred as JC) on 04.01.2023.The Joint 

Committee submitted their report on 10.02.2023 alongwith the Show Cause 

Notices issued to the answering Respondent for alleged non-compliances 

observed during the site inspections. We have duly replied on 12.05.2023 
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assailing all the allegations. A copy of our Reply is to the Show Cause Notices 

is marked and annexed as Annexure R/8. Further separate Objections to the 

said JC Report is also being filed along with this Comprehensive Reply, 

placing on record the detailed response of the answering Respondent to the 

allegations raised in the Inspection Report pertaining to the calculation of 

environment compensation without any basis in law and in the absence of any 

evidence of overflowing of manholes, among others.   

22. That thereafter on 15.05.2023, the Uttar Pradesh Pollution Control Board 

issued Directions imposing environment compensation of Rs. 5,00,000/- for 

alleged improper management of construction and demolition waste and Rs. 

5,46,80,000/- for alleged improper management of sewage and directed the 

answering Respondent to submit the said amount within one month. The 

answering Respondent has submitted their detailed response to the State 

Pollution Control Board on 30.05.2023, clarifying that the  Direction has been 

issued without considering the response dated 12.05.2023 of the answering 

Respondent to the Show Cause Notices dated 09.02.2023. A Copy of the 

Response dated 30.05.2023 is marked and annexed as Annexure R/9.   

23.  That further, arguendo, if there have been some non-compliances with 

respect to disposal of sewage and improper management of construction and 

demolition waste, the answering Respondent cannot be held liable for the 

same in view of clause 34.67 of the Resolution Plan which states that the 

Corporate Debtor/Resolution Applicant shall not be disqualified or blacklisted 

or liable for any non-compliance, default etc during the period prior to the 

approval date. As mentioned above the Resolution Plan was approved only on 

March 07, 2023 and there is no occasion wherein the Resolution Applicant can 

be held liable for any act(s) or omission(s) of the erstwhile management of the 

Corporate Debtor The relevant clause 34.67 of the Resolution Plan has been 

extracted below– 

“On and from the Approval Date, the Corporate Debtor or the Resolution 

Applicants shall not be disqualified or blacklisted or liable for any non-

compliance, default, breach etc., during the period prior to the Approval Date, 

in relation to failure to take or obtain or failure to comply with any approvals, 

consent or permits from Governmental Authorities and such Governmental 

Authorities concerned shall extinguish any such non-compliances by the 

Corporate Debtor under Applicable Laws prior to the Approval Date.” 
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The relevant extracts of the Resolution Plan are annexed herein as Annexure 

R/10. 

24. That in view of the above, it is humbly submitted that all grievances of the 

Original Applicant pertaining to the lackadaisical management, if any,  can 

be duly addressed by the newly constituted Implementation and Monitoring 

Committee. Further, in view of the Order dated 07.03.2023 of the National 

Company Law Tribunal and the finalization of the Resolution Plan, there are 

now adequate funds available for facilitating the completion of certain 

facilities that the residents of the project feel are not adequate or up to the 

standard. Be that as it may, the answering Respondent has been disposing 

the sewage as per the Consent dated 31.03.2021 in soak pits and septic tanks 

and also through trucks as is evident from the Work Orders and the 

photographs annexed herein.  Further, the State Pollution Control Board, 

being the competent authority, may duly adjudicate upon the issue of air 

pollution and disposal of effluents,  based on the response dated 12.05.2023 

submitted by the answering Respondent to the Show Cause Notices.  Both 

the parties also have appropriate remedy available in law against the 

decision of the State Pollution Control Board. In view of the above, the 

present Letter Petition may be disposed of. 

 

Place: New Delhi 

Date:  15.06.2023  

                                                                                      Drawn & filed by 

                                                                      
Sanjay Upadhyay & Mansi Bachani 

Advocates for the Applicant 

29, LGF, Presidential Estate,  

Nizamuddin East, New Delhi- 110013 

Email: mansi@eldfindia.com +91- 8600531203 
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IN THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 771 OF 2022 

IN THE MATTER OF: 

Nishant Bhargav 

State of Uttar Pradesh 

AND IN THE MATTER OF: 

Applicant (s) 

M/S Jaypee Infratech Limited ... Applicant 

AFFIDAVIT 

I, Apurva Pragya, S/o Sh. Dinesh Narayan Sinha, aged about 46 years, 

authorized Representative of Jaypee Infratech Ltd., Presently at Noida, do 

hereby solemnly affirms and declares as under: 

1. That I am fully conversant of the facts and circumstances of the matter and am 

competent to swear this affidavit. 

2. The contents of the accompanying Comprehensive Counter Affidavit are true and 

correct to the best of my knowledge and have been drafted by the counsel 

on my instructions and nothing material has been concealed therefrom. 

3. That the Annexures in the accompanymg Comprehensive Counter Affidavit 

are true and correct to the best of my knowledge. 

VERIFICATION: 

Verified at Noida on this - -'--"'2...,._ lt~~-Jr~~~023 that the contents of the 

above affidavit are true and correct to my knowledge and belief and nothing 

material has been concealed there from. 
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a: ,.. 
l 

'----/ 

I. � 

I '<: Cf Is '4/FC 
State Level Environment Impact Assessment Authority, Uttar Pradesh I 

• 

ef:q 4�AC/312/AD(Y)/09 
0, 

S.-i Sameer Gau1·, 
Oi rector-In-Charge, 
JayPee lnf.-:4tech Limited, 
Yarnu"\o.o,l Expressway P1·oject, 
Sector-128, Noida(ll. P.) 

Directorate of Environment, U.P. 
Dr. Bhim Rao Ambedkar Paryavaran Parisar 

Vineet Khand-1, Gomti Nagar, Lucknow- 226 010 

Phone: 91-S22c2300 541, Fax: 91-522-2300 543 

E-mail: up.seiaa@yahoo.coni 

Date � June, 2009 

� hi) tJ� 

_/¢-. 

ub.: Regar-ding Environmental Cleara nce for Construction of Township "Jay Pee G ,-eens", Scctor-

1 128, 129,131,133,134 Noid�-

�ear Sir. 

j Please refer to your letter JG/ENV/14083 dated 14/0Ji2009 addressed to the Chairman, State expert 

tppraisal Committee. Directorate of Environment,U.P.Lucknow on the subject as ahove. Revised proposals in this 

regards were also received vide letter no. JGiENViO') dated i\·1a). 2009. The State Level Expert appraisal Committee 

as considered your application and has been given to understand that: 

II. ·n1e Environment Clearance is sought for Construction of Township" JayPee Grecns .. _Scctor-, 129.131, I :U.I34 
No ida. ' 

21. The total plot area of the project is I 092.8.:> Acres and the built up area is 8.126.991 sq �1 . Green area is 

proposed to be 2.498.071 sq m. 

3�. - Water requirement for the project in. construction phase is 5<l0 KLD and in operation phase is 28,933 KLD. 
'--. 

Two STPs are proposed with capacity of20.000KLD and 25,000 KLD respectively. 

\_.! 32 nos. ofDG sets of5MVA e.ach shall be installed for power backup. 
} j. Power requirement for the project during construction phase is 2MV A and during operation phase is 204 MYA. 

<febh, 

� 

6 Parking for 83,000 ECS is proposed. 

7 The project is covered under screening category "8b" of the EIA notification dated 14/09106. 

Based on the recommendations of the State Level Expert Appraisal Committee. The State Level 

Etvironment Impact Assessment Authority examined and discussed the matter in its meeting held on 22/05/09 and 

has decided to accord environment clearance tor the project subjt�ct to the effective nnplementation of the following 

co[nditions: 

a. General Conditions : 

I. It shall be ensured that all standards related to ambient environmental quality and 

emission/effluent standards as prescribed by the MoEF are strictly complied with. 

" 

RECEIVED 

S.No • •• ;:::}.�;t-.... DT. f�t�f .. 

jAYPEE INFRATECH LIMITED 
YAMUNA EXPRESSWAY PROJECT 

SECTOR�128, NOIDA 

-� 
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'1 

• 

....... 

�-

\ 

I 
\ 
I 

2. It shall be ensured that obtain the No Objection Certificate from the U.P. Pollution Control Board before start 

of construction. 

3. It shall be ensured that no construction work or preparation of land by the project management except for 

4. 

5 . 

6 
7 
8. 

securing the land is started on the project or the activity without the prior environmental clearance. 

The proposed land use shall be in accordance to the prescribed land use. A land use certificate issued by the 

competent authority shall be obtained in this regards. 

All trees fel ling in the project area shall be as permitted by the forest department under the prescribed rules. 

Suitable clearance in this regard shall be obtained fTom the competent authority . 
Impact of drainage panem on environment should be provided. 
Surface hydrology and water regime of the project area within I 0 km should be provided. 
A suitable plan for providing shelter. light and fuel, water and waste disposal for construction labour during the 

construction phase shall be prov ided along with the number of proposed workers. 

9. Measures shail be undertaken to recycle and reuse treated effluents for horticulture and plantation. A suitable 

plan for waste water recycling shall be submitted. 

I 0. Obtain proper permis�n from competent authorities regarding enhanced traffic during and due to construction 

and operation of project. 

1111. Obtain necessary clearances from the competent authority on the abstraction and use of ground water during the 

.If'/ . d . I construction an operation p 1ases. 
I 
12. Hazardouslintlammable/Explosive materi a ls like! v to be stored durin<.! the cGnstru�:ion and operation pha�es 

� 
. . -

$ha!l �Jc a� pee standard procedure as prescribed under law. Necessary clearances in this regards shall be 

obtained. 

I�- Solid wastes shall be suitably segregated and disposed. i\ separate and isolated municipal waste collection 

center should be provided. Necessary p lans should be submitted in this regards. 
---

14. Suitable rainwater harvesting systems as per designs of groundwater department shall be installed. Complete 

proposals in this regard should be submitted. 

15. The emissions and effluents etc. from machines, Instruments and transport during construction and operation 

phases should be according to the prescribed standards. Necessary plans in this regard shall be submitted. 

16. Water sprinklers and other dust control trreasures should be undertaken to take ,);are of dust generated during the 

construction and operation phases . Necessary plans in this regard shall be submitted. 

17. Suitable noise abatement measures shall be adopted during the construction and operation phases in order to 

ensure that the noise emissions do not violate the prescribed ambient noise standards. Necessary plans in this 

�egard shall be submitted. 

18. Separate stock piles shall be maintained for excavated top soil and the top soil should be utilized for preparation 

of green belt. 

19. Sewage effluents shall be kept separate from rain water collection and storage system and separately disposed. 
Other effluents should not be allowed to mix with domestic efflue:"�ts. 

• 

/ 

( 

( 
\ 

I 
ii\ 
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'-...../ 

• 

\....../ 

0. Hazardous/Solid wastes generated during construction and operation phases should be d!sposed off as 

prescribed under law. Necessary clearances in this regard shall be obtained. 

I. Alternate technologies for solid waste disposals (like vermin-culture etc.) should be used in consultation with 

f2 
expert organizations. 

No wetland should be infringed during construction and operat i on phases. Any wetland coming in the project 

area should be suitably rejuvenated and conserved. 

3. Pavemen ts shall be so constructed as to a llow infiltration of surface run-off of rain water. Fully impermeable 

pavements shall not be constructed. Construction of p avements around trees shall be as per scientifically 

accepted principles in order to provide suitable watering, aeration and nutri tion to the tree.· 

4. The Green building Concept suggested by Indian Green Building Council, which is a part of Cli-Godfej GBC, 

shal l be studied and followed as for as possible. 

5. Compliance with the saf'ety procedures, norms and guidelines as outlined in National Building Code 2005 shall 

be compulsorily ensured. 

Ensure usage of dual flush systems for flush cisterns and explore o ptions to use sensor based fixtures, waterless 

urinals and other water saving techniques. 

Explore options for use of dual pipe plumbing for use of water with different qual ities such as municipal supply, 

recycled water, ground water etc. 

l':nsure use of measures for reducing water demand for landscaping and using xeriscaping, ef(lcient irrigation 

equipments & controlled watering systems. 

29. Make suitable provisions for using solar energy as alternative source of energy. Solar energy application should 

be incorporated for illumination of common areas, lighting for gardens and street lighting in addition to 

prov ision for solar water heating . Present a detailed report s�lowing how much percentage of backup power for 

insti tution can be prov ided through solar energy so that use and polluting effects of DG sets can be minimized. 
I - -

30_ Make separate provision for segregation, collection , transport and disposal of e-waste: 
......... 

311. Educate citizens and other stake-holders by putting up hoardings at different places to create environmental 

3 

awareness . 

Traffic congestion near the entry and exit points from the r'oads adjoining the proposed project site must be 

avoided. Parking should be fully internalized and no publ ic space should be utilized. Parking should be design 

on ihe basis of projected growth in the next '20 years. 

33j Prepare and present disaster management plan. 

34J The project proponents shall ensure that no construction activity is undertaken without obtaining pre-

environmental clearance. 
� 

35.1 A report on the energy conservation measures confirming to energy conservation norms finalize by Bureau of 

Energy efficiency should be prepared incorporating details about building materials and techn ology, R & U 

Factors etc. 

I . 
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6. Fly ash should be used as building material in the constnlction as per the provision of fly ash notification of 

September, 1999 and amended as on August, 2003 (1lle above condition is applicable only if the project lies 

·within 100 km of Thermal Power Station). 

37. The DG sets to be used during construction ph.ase should use low sulphur diesel type and should conform to 

E.P. rules prescribed for air and noise emission standards . 
8. 

9. 

40. 

-� � . . . ' . 
Alternate technologies to Chlorination (for disinfection of waste water) including methods like Ultra Violet 

• 

radiation, Ozonation etc. shall be examined and a report submitted with justification for selected technology 

The green belt design along the periphery of the plot shall <lchieve attenuation factor conforming to t� and 
night noise standards prescribed for residential land use. "fhe open spaces inside the plot should be suitably 

landscaped and covered with vegetation of indigenous variety. 

The construction of the building and the consequent increased traffic load should be such that the micro climate 
""' 

of the area is not adversely affected. 

The building should be designed so as to take sufficient safeguards regarding seismic zone sensitivity. 

High rise buildings should obtain clearance from aviation department or concerned authority. 

Suitable measures shall be taken to restrain the development of small commercial activities or slums in the 
vicinity of the complex. All commercial activities should be restricted to special areas earmarked for the 
purpose . 

It is suggested that literacy program for weaker sections of �ociety/women/adults (including domestic help) and 

under privileged chi ldren could be provided in a formal way. 

45. The use of Compact Fluorescent lamps should be cncour.tgcd. A management plan fi.Jr tht: safe disposal of 

used/damaged CFLs should be submitted. 

It shall be ensured that all Street and park lighting is solar powered. 50% of the same may be provided with dual 

(solar/electrical) alternatives . 
. �-S_olar water heater shall be installed to the maximum possible capacity. Plans may be drawn up accordingly ad 

submitted with justifi cation. 

Treated effluents shall be maximally reused to ai m for zero discharge. Where ever not possible, a detailed 
manag ement plan for disposal should be provided with quantities and quality of waste water. / 

49. The treated effluents should normally not be discharged into public sewers with terminal treatment facil ities as 

they adversely affect the hy.draulic capacity of STP. If unable, necessary permission from authorities should b}' 

taken. 

50. Construction activities including movements of vehic les should be so managed that no disturbance is caused to 

nearby residents. Suitable dust suppression measures incl uding sprinkling and pervious paving should be 
installed. 

51. All necessary statutory clearances should be obtained and submitted before start of any construction activity and 
if this condition is violated the clearance, if and when given, shall be automatically deemed to have been 

cancelled. 

( 

( \. 

II 
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r 
53. 

Parking areas should be in accordance with the norms of MOEF, Governm ent of India. Plans may be drawn up 

accordingly and submirted. 

1l1e location of the STP sho uld be such that it is away from human habilitation and does not cause pro blem o� 
odor .  Odorless technology options should be examined and a report submitted. 

4. The Environment Management plan should also include the break up costs on various. activities and the 

55. 

5 . 

management issues also so that the residents also participate in the implementation of the environment 

management plan. 
� 

Detailed plans for safe disposal of STP sludge shall b(: provided along with ultimate disposal location, 

quantitative estimates an d measures proposed. 
-

Status of the project as on d ate shall be s ubmitted along w ith photographs from North ,South, West and East 

side facing camera and adjoining areas should be provided. ....... 

57. Specific location along with dimensions with reference to STP, Parking, Open areas and Green belt etc. should 

be provided on the layout plan. 

58. The DG sets shall be so inst al led so as to conform to prescribed stack heights and regulations and also to the 

SJ 
60 1. 
61 , 

noise standards as prescribed. Details should be submitted. L()W sui phur fuel should be used. 

E-waste management should be done as per MoEF guidelines. 

Electrical waste should be segregated and disposed suitably a�i not to impose Environmental risk. 

The use of suitably processed plastic wastes in the construction of roads should be considered. 

62 Displaced persons shall be suitably rehabilitated as per prescribed norms . 

. , 63 · A dispensary for the first aid shall be provided . 

64 Health impacts, Socio-economic impacts, soil degradation factors and biodiversity ind ices should also be 

included in E.I.A. reports. 

65.1 Safe disposal arrangement or used toiletries items in Hotels �1hould be ensured. Toiletries items could be 

given complementary to guests, adopting suitab�easures. 

66. 1 Diesel generating set stacks shoul d be monitored for CO and HC. 

67. Ground Water downstream of Rain Water Harvest ing p i t nearest to STP shoul d be monitored for bacterial 

contamination. Necessary Hand Pumps should be provided for sampling. The monitoring is to be done both in 

pre and post monsoon, seasons. 

68. I A Separate electric meter shall be provided to monitor con sumption of energy for the operation of 

sewage/effluent treatment in tanks. 

69. 1 The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MoEF norms. 

70. Rapid EIA status should be undertaken for three months during the non monsoon period and the mon itoring 

should be as per the latest norms of MoEF. 

b. ecific Conditions: 
I. No Ground water shall be abstracted for construction purposes. Proper permissions from competent authorities 

shall be taken, if necessary. 

2. \ Width of all roads shall be at l east 12 m. 

• 

105



J.l 
Green belt shall be 56% as proposed. 

4. Water consumption should not exceed th e  norms given in provided in MoEF's "Manual on norms and 

standards for environment clearance of large construction projects" for competing users. 

5. 
6. 

7. 

8. 

Rain water harvesting calculations should be based on peak hourly rain intensity. 

Relocate the Rain water harvesting pits. The location of the STP should be such that it is at a safe distance 

from rain water harvesting pits and does. not cause problem of odor. 

Bio Medical Wastes shall be tre� accordance to the Bio-Medical Wastes Handling rules prescribed under 

the E.P Act, 1986. 
• . 

A safe disposal plan for used soaps, shampoos and other toiletries provided to guests should be drawn up and 

submitted. Attempts should be made to encourage guests to take away the left over toiletries with them as 

complementary gift. "'"' 
The project proponent will have to submit approved plans and proposals incorporating the conditions specified 

in the Environmental Clearance within OJ months of issue of the clearance. Failing this the environmental clearance 

sha� l be deemed to be cancelled. 

Necessary statutory clearances should be obtained and submitted before start of any construction activity.  In 

the I event of the viol ation of the condition the environmental clear ance shall be automatically deemed to have been 

can[· elled. 
These stipulations wou ld be enforced among others under the provisions of Water (Prevention and Control of 

Pol uti on) Act. 1974. the Air (Prevention and Control of Pollution) Act. 1981, the Environment (Protection) Act, 

198p, the Public Liability (Insurance) A�:t, 1991 and EIA Notification, 2006 including the amendmer.ts and ruie::. 

made thereafter. 

This is to request you to take further necessary action in matter as per prov i sion of Gazette Notification No. 

S.Ol 1533(E) dated 14.9.2006 and send regular compliance reports to the authority as prescribed in the aforesaid 

notification. 

Copv for necessan action to: 

I. 1The Principal Secretary, Environment, U.P. Govt., Lucknow. 

............ 

'J �Dr N-'llini Rhatt, Director. l'v1inistry of Environment & Forests, Govt. of India, Paryavaran Bhavan, CGO 
Complex, Lodhi Road ,New Delhi 

3. egion

. 

al Office. Ministry of Environment & Forests, (Central Region), Kendriya Bhawan, 5th Floor, Sector-H, 
liganj, Lucknow. 

4. e Member Secretary, U.P. Pollution Control Board, P!CUP Bhawan, Gomti Nagar, Lucknow. 
5. V\dministrative Officer. Directorate of Environment for JVIonitoring and Web Updation. 

• 

/ 
(Dr. Y.P.Singh) 

Director,Environment 
And 

Secretary,SEAC 

\ 
j • 

;?' 

{ \. 
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Plot No 296, 1st FNG Road, Sector-121, Ghari 
Chaukhandi, Noida - 201301 

Mob. :9971980045, 9868546270, 
9821154906 

E-mail. :shriomlab@gmail.com, 
Web.:w.shriomlab. com, 

ww.shriomlab.in 

N.A.B.L. Accredited, ISO 9001. ISO 14001 & ISO 18001 
Certified 

Laboratory. 

Report Codc: STRLW-27022019002-06 
Issucd To: Project Name & address: Javpee Greens Wish Town NOtd 

located at sector t28, 129, 131, 133 & 134. Noida U.P. 

Coordinates of the project: 28°31'2.62"N 77°2140.16"E 

Sample Description: Surface Water 

S.NO 

1 

2 

3 

7 

10 

11 

12 

pH 

SHRI OM TESTING & 
RESEARCH 

LABORATORY 

Turbidity 

SAMPLING DETAILS 
Date of Sampling 
Sample LOcation 
Sample Collected by 
Sampling Protocol 
Weather Condition 

Sampling Quantity 

TOS 

Total Hardness (as CaCO,) 

Iron (as Fe) 

Párameter 

Chlorides (as CI) 
Fluoride (as F) 

Calcium 

(as Ca') 
Magncsium (as Mg ) 
Copper (as Cu) 
Sulphate (as SO.) 

STRULAB/OF/OS8 (10012017) 

Nitrate (as NO;) 

(Vater Quality Analysis) 
RESULTS 

:I8.02.2019 

Yamuna River (SWQl) 
:STRL Staff 
:IS-3025(P-1)1987 
:Clear Sky 
SL+500ml 

Unit: 

NTU 

mg/l 
mg/l 
mg/ 

mg/l 
mg/1 

mg/ 
mg/l 

mg/i 
mg/l 
mg/ 

Rex:00 

Issue ate: 27.02.2019 

Anahsis 
lDuration: 

19.02.2019 to 
26.02.2019 

Limit (as per IS:2296 /Class-C) 

2. This cenilicatc s:all os rprcdurcd wtolly or in put wihout prioruinE Cset tte liboratoy. 

5 

6.9-9.0 

300 

1 

600 

1.5 

1500 

75 

1.5 

400 

50 

Noe LThe results indicatsd e uh seiet to the tesed sunples and listed parznciers zt
isad carse sny product The custeuner asked for the above tests only. 

Result 

10 

3. This cenificate shal! ro tsustd i:n ay advertising nedis or as evideace in the mn flawiteut prior writea consert of the laborstorv 

7.63 

222 

0.89 

183 

0.75. 
823 

48.5 

24.6 

0.01 

112 

Shri Om Testing & Research Laboratary 

2.3 

Ravindra Kumar Sharma 

R6ha 
(Name, Designation & Signature with Seal) 

Tochnical Mansger 
Authorized SignatorY 

4. Tke sanples tscen sd sh at b dt:oyed afer 30 days fioa the daie of isu ofthe ceafea ndess sprcitied ctherwise and sanple fcr bictogical testing yitf be tstoycd aner ? days of testing. 
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No. 

3 

N.A.B.L. Accredited, 1SO 9001, ISO 14001 & ISO 18001 Certified Laboratory. 

1Color 

Report Code: STRLW-27022019002-4 

2pH 

Issucd To: Pioject Name & address: Jaypee Greens Wish Town Noloa iocated at sector 128. 129, 131, 133 & 134. Noida U.P. Coordinates of the project: 28°312.62N 77°21'40.16"E Sanple Description: Ground Water 

TDS 

SHRI OM TESTING & RESEARCH LABORATORY 

SAA1PLING DETAILS Dute of Sampling 
Sample Location 
Sanmple Collected by 
Sumpling Protoco! 

Sunypling Quantiy 
Puranters 

Electric Conductivity 

6 Calcium (as Ca2+) 
7 Magnesium(as1y2+) 

8 Alkaliniy (as CoCOJ 
9 Chlcrides (os CI) 

5Total Hardne5s (as CaCOi! mg/! 

10 Silphate (as SO.) 

1l Sodiun: (as Na 

Plot No. 29g6, 15t FNG Road, Sector-121, Chari Chaukhandi, tNoida -201301 
Mob.: 9971980045, 9868546270, 9821:54906 

E-mail. : shriomlab@gmail.com., Web,: ww.shriomlab.com, wn.shriomlab.in 

12 Potassiun1 (as ) 

13| Iron (as Fej 

14 Arsenic (as ris) 

STRULAB/QF/058 (10012017) 

Units 

Hazen 

umho 

mg/l 

mgl 

mgjl 

mg/l 
mg? 

mg/l 

mg/l 
mgll 

mg/l 

RESULTS 
(Water Quality Analysi) 

:18.02.2019 
:GW4, Village Sultanpur, 1.78 Km N 
: STRL Staf 
: IS-3025(P-1)1987 
:SL+S00ml 

Lints (as per IS: IOS00- Results 
2012) 

Desirable Pernnissible 
Linit 

TEST REPORT 

S00 

6.5-8.5 No Relaration 

200 
-- 75 

30 

200 

250 

200 

0.3 

mgl i 0.01 

-

Limit 

I5 

** End of reportk* Page (01 of 01) 

2000 

600 

-200 

100 

600 

1000 

400 

No Relaretion 

0.05 

Rev.:00 

<$ 

7.46 

1420 

746 

284 

72.2 

25.3 

368.0 

J03.0 

58.6 

103 

22 

0.15 

<00I 

Lssue Date: 27.02.2019 

Analysis Duration: 19.02 2019 to 26.02 20 19 

Test 3íetliod 

IS: 3025(PI-j 1983. Reaff. 20!7 
IS: 3025(PI-l1)1983. Reaf. 2017 

IS: 3025(Pi-14)2013 
IS: 3025/P-16)i984. Reaf. 2017 

IS: 3025(Pi-21)1983. Reaf. 2014 
IS :3023(Pi40)1991, Reaff. 2014 
APHA 22nd Ed.. 3500-Mg (B) 

iS: 3025(Pt-23) 1986. Reaf. 20! 
IS: 3025(P-32)1988. Reaf. 20 i4 
IS: 3025(P-24)1986, Reaj. 201 

By Flam photometer 
By Flam photonieter 

APHA 227 Ed., 3120B 
(3111B (AS), 

APHA 22 Ed, 31 20 B/3!14,4AS-VGA 

Shri Om Testing & Research latoratory 
Ravindra Kumar Sharma 

Note: 1 The results indicated on!y tefa to the (csted saraples znd Isted paratncters and do toi erdorse any poder he aor:l:ed . 

2. This certificate shll no scprcduced nholy or in part witbou prior wTitsa ccset of te bberonz 

nial NManazer 
Authorized Signatory 

(Name, Designation & Signature with Seal) 

3 Ths cetificate sta!l pot t uSed in any zdvetising meis of 2s ev10ebce n te couT of LzwwIboeteTISO consscr of ihe bbooo. 
fthe cartifcte ticssptdetherise 2d sençle fcr biolocal tetieg wl desrvd zer 7 ys cf tet 

The sarnples rece:ved s':a:! e desroyed aler 30 days from tte date of issue of 
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13 

N.A,B.L. Accredited. ISO 9001. 1SO 14001 & ISO 18001 Certified Laboratory. 

14 

Report Code: STRLW-27022019002-06 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

26 

27 

28 

29 

30 

33 

32 

C 

33 

34 

Phenolic Compounds (as C&H�OH) 
Mercury (as Hg) 
Cadmium (as Cd) 

SHRI OM TESTING & RESEARCH LABORATORY 

Selenium (as Se) 
Arsenic (as As) 
Cyanide (as CN) 
Lead (as Pb) 

Zintas Zn) 
Chromium (as Cr) 

Sodium 
Alkalinity (as CaCO,) 

Potassium 

Conductivity 
TSS 

Plot No. 296, 15t FNG Road, Sector-121, Ghari Chaukhandi, Noida - 201301 

Mob. :9971980045, g868546270, 982154906 

E-mail. : shriomlab@gmail.com, Web. : www.shriomlab.com, www.shriomlab. in 

Tolai Ph0sphorus 
(as PO) 

Oil & Grease 

Dissotved Oxygen 
Silica (as Si) 
COD 

BOD 

Total Cr 

Nickel 

Microbiological Parameter 

STRLULAB/QF/058 (1(x01 231 7) 

357ota Coiform 

mg/ 
mg/l 
mg/l 

mg/ 
mg/l 
mg/l 
mg/l 
mg/l 
mg/l 
mg/l 

mg/l 
mg/l 

umho/cm 

mg/l 

mg/ 
mg/l 
mg/l 
mg/l 

mg/ 
mg/1 

mg/ 
mg/l 

MPN/100 
m 

Rev.:00 

0.005 

2. This ceniticateo (v:ccd wholly or in part without prio writen consent of the laboratory. 

NO Relaxation 

0.01 

0.05 

0.2 

0.05 

0.1 

1.5 

0.05 

200 

0.03 

30 

4500 

0.001 

'e The resuls in.ica:l ouis reer tethe tested samples and listed parancters and do not cndorse any product. The customs asked for the aboe ets only 

<0.001 

3 Thus cetilcate ..:% n 1a any adverisieg mcdia or as evideoce in the cout of Law witboul prior witca consent of the laboratory 

<0.01 

<0.05 

<0.01 

<0.1 

0.09 

0.53 

0.01 

324 

147 

32 

1290 

37.5 

6.43 

<0.03 

<0.1 

4.5 

234 

76 

0.14 

0.10 

Shri Om Testing & Research Laboratory 

96000 

Ravindra Kumar Sharma 

RSha 
Terhnical Manager 

(Name, Designation & Signature with Seal) 
Authorized Signatory 

4 The sTmoles tescd sel : earoycd acr 30 days from the date of issue of the certificate unless specified otherwise and sa:.ple for biological tcsting will be destoycd afier 1 ays olese 
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*AGCredited, IS0 9001. Iso 14004 R. 1SO 48001 Certified Laboratory. 

Report Code: STRLN-27022019002-01 

S. 

No. 

SHRT OM TESTING 8 RESEARCH LABORATORY 
Plot No. 296, 1st FNG Road, Sector-121, Ghari Chaukhandi, Noida 201301 

Issued To: Project Name & address: Jaypee Greens Wish Town Notda located at sector 128, 129., 131. 133&134. Noida U.P. Coordinates of the project: 28°312.62"N 77°21'40.16"E Sample Description: Ambicnt Noise 

Mob. :9971980045, g868546270, 9821154900 
Call. : shriomlab@gmail.com. Weh.:www.shriomlab.com, www.shriomidb.m 

SAMPLING DETAILS Date of Monitoring 
Sample Location 
Monitoring Protocol 
Monitoring Done by 

LOCATION 

" Day Time 

**Night Tiu:e 

STRULAB/QE/0S8 (10012017) 

TEST REPORT 

ZONE 

RESULTS 
(Ambient Noise Level) 

:21.02.2019 

Residential area 

Industrial area 

Commercial area 

Silence area 

: NQ1, AsagarpurJagir, 2.24 km NW 
:IS 9989: 1981 
:STRL STAFF 

6.00 a.m. to 10.00 p.m 

10.00 p.m. to 6.00 a.m. 

CPCB Guidelines ;Leg, dB (A) 
Day Time* 

Rev.:00 

Limit for As Per 

55 

65 

Issue Datc: 27.02.2019 

Analysis Duration: 22.02.2019 to 26.02.2019 

75 

50 

**End of Report* *Page 020 of 01 

Night Time** 

45 

55 

70 

40 

Observed Value Leq, 
dB (A) 

Day Time* 

60.6 

3. This cerificate shall not be used in any advertising medis or as evidence in the courl of Law without prior witen consenl of the laboratory 

Night Time** 

Shri Om Testing & Research Laboratory Ravindra Kumar Sharma 

Note: 1.The resul1s indicated ouly scícr to the tested samplcs and listed pr2meters and do not endorse any product. The customer asked for the above tests'only 
2.7bís ccrtificate sball not be tepr oduced wbolly or in put withot prior witten consenot of the laboratory. 

42.1 

Authorized s 
(Name, Designation & Signature with Seal) 

Signatory 

4. The s3mplcs received shall be destroyed afler 30 days from thc date of issue of the certificate ualess speciicd oherwise and sample for biological testing will be destuoved afer 1 davs of lesting. 

Scanned by CamScanner 
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S. 

No. 

SAOM1{STI 

5 

N.A.B.L. Accredited, ISO 9001, ISO 14001 & ISO 18001 Certified Laboratory. 

Color 

?pH 

Report Code: STRLW-27022019002-03 
Issucd T'o: Project Name & address : Jaypee Greens Wish Town Noida 

located at sector 128, 129, 131, 133 & 134. Noida U.P. 

Coordinates of the project: 28°262"N 772140.16°E 

Sample Description: Ground W'ater 

TDS 

Paranters 

Elecoric Coniucilvity 

6 Calciunm (as Ca2+) 

SHRI OM TESTING & RESEARCH LABORATORY 

SAMPLING DETAILS 
Date of Sanpling 
Sanple Location 
Sanple Collected by 
Sanpling Protocol 
Sunpling Quantiy 

7 Magnesium(asMg2+) 
8Alkalinity (us CaCO,, 
9Chlorides (os C) 

10 Sulphate (as SO) 

1! Sodium (as Na) 

Plot No. 296, 1st FNG Road, Sector.121. Ghari Chaukhandi, Noida 201301 

Mob. :9971980045, 9868546270, 9821154906 

Total Hardness (as CaCO) mg/l 

12 Potassium (us K) 

13 Iron (as Fe) 

E-mail. : shriomlab@gmail.com, Web. : 
www.shriomlab.com, 

www.shriomab.in 

14 Arsenic (as As) 

STRULAB/OF058 (10012017) 

Units 

Hazen 

umho 

mg/l 

mgn 
mg/1 
ngl 
mg/l 

mg/l 

mg/t 
mgll 

mgll 

mg/l 

: 1802.20L9 

RESULTS 
(Hater Quality Analysis) 

:GW3, AsagarpurJagir, 2.24 kn NW 
: STRL SIaf 
:IS-3025(P-1)1987 
: 5L+50Oml 

Linis (as per IS: l0500- Results 
2012) 

Desirable Pernissible 
Limit 

-
6.5-8.5 

TEST REPORT 

500 

200 

30 

200 

250 

200 

0.3 

0.01 

** End of report** Page (01 of01). 

Limir 

15 

No Relaration 

2000 

600 

200 

100 

600 

1000 

400 

|No Relaration 

0.05 

Rex (0 

<5 

2 This cernificaue shal! not be tcproduccd wlholly or in part without prior wntten comsert efithe laloratory. 

7.46 

1420 

746 

286 

72.0 

25.9 

368.0 

103.0 

58.6 

103 

22 

0.!5 

<0.01 

Issuc Date: 27.02.2019 

Analysis Duration: 19.02.2019 to 26 02.20 19 

Test Method 

JS: 3025(PI-4) 1983, Reaff. 20!7 

IS: 3025(Pr-i l) 1983, Reaff 20!7 
IS: 3025(Pt-14)2013 

IS: 3025(P-16)1984. Reaff. 2017 
IS: 3025(P-21) 1983. Reaff. 2014 

IS :3025(Pt-40)199i, Reaff. 2014 
APHA 22nd Ed., 3500-Mg (B) 

IS: 3025(Pr-23) !986. Reaff 2014 
IS: 3025(P-32) 198S. Reaff 20i4 
IS: 3025(P-24) 1986, Reaf. 20!4 

By Flam photometer 
By Flan photometer 

APHA 22 Ed, 31208 
(3!11B (AAS), 

APHA 22r Ed., 3i20 B/31 I4, AAS-VCA 

Shri Om Testing & Research Laboratory 
Ravindra Kumar Sharma 

3. This certicate shall not be sed in ny advertising media or as cvidepce in the couT ofitwwitbout prior written consent of the laboratory 

lde 1 The sesules, indicaed only scler to the tested sanples and listed parameters and do not rA ny, pruduct The customet asked for the above tests only 

(Name, Designation & Signature with Seai) 

terhnical Manager 
Authorized Signatory 

4, The umples teceived slull be destroyed afer 30 days from the date of issue of the enkte et less specificd ouherwise and sample for biological testing wall tbe destuoyed ater 1 days of ieting. 
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S.NO 

Report Code: STRLW-27022019002-07 

1 

N.A.B.L. Accredited, 1S0 9001, 1SO 14001 & ISO 18001 Certified Laboratory. 

2 

Issued To: Project Name & address : Javpee Greens Wish Town Noida 
located at sector 128, 129, 131, 133 & 134. Noida U.P. 
Coordinates of the project: 28°312.62"N 77°2140.16°E 

Sample Description: Surface HVater 

5 

7 

10 

11 

12 

Turbidity 
pH 

SHRI OM TESTING & RESEARCH 
LABORATORY 

TDS 

Iron (as Fe) 

SAMPLING DETAILS 
Date of Sampling 
Sanmple LOcation 
San1ple Collected by 
Sampling Protocol 
Weather Condition 
Sampling Quantity 

Total Hardness (as CaCO;) 

Chlorides (as Ci) 
Fluoride (as F) 

Calcium 
(as Ca'") 

Parameter 

E-mail. : shriomlab@gmail.com, 

Plot No. . 296, 1st FNG Road, Sector-121, Ghari Chaukhandi, Noida - 201301 

Mob. :9971980045, 9868546270, 9821549o6 

Magnesium (as Mg') 
Copper /as Cu) 

1RULAB/QF/OS8 (10012017) 

Sulphate (as SO4) 
Nitrate (as NO,) 

RESULTS 
(Water Quality Analysis) 

:18.02.2019 
: Hindan River (SWQ2) 
:TRL Staff 
:1S-3025(P-1)1987 
:Clear Sky 
:SL+500ml 

Unit 
NTU 

mg/l 
mg/l 
mg/l 
mg/i 
mg/! 

mg/1 
mg/l 

Web. : www.shriomlab.com, 

mg/l 
mg/l 
mg/l 

Rev.:00 

Limit (as.perIS:2296/Class-C) 

2. This ccrtificate shall not be reproduced wholly or in part without prior written consent of the laboralary. 

Issue Date: 27.02.2019 

Analysis Duration: 19.02.2019 to 26.02.2019 

5 

6.9-9.0 

300 

1 

600 

1.5 

1500 

75 

30 

1.5 

400 

www.shriomlab.in 

50 

Result 

Eote: 1.The results iodicaed only reíet 1o the iested samples and listed paramelers and do not endorse any product. The customer asked for the above (ests only. 
3. This certificate shall not be used in any sdvenising media or as evidence in the court of Law wibout prior writen consent of the laboratory 

09 

7.86 

226 

0.90 

190 

0.72 

1050 

52.0 

31.7 

0.01 

117 

Shri Om Testing & Research Laboratory 

2.4 

Ravindra Kumar Sharma 

(Name, Designation & Signature with Seal) 
Autrized Signatory Manager 

4 The samplcs reccived shall b destord afier 30 days from the date of isSue of the certiicate unless specified otherwise and saraple for biologicai testing will be destroyçd after 7 days of testing. 
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S 

No. 

D. Accredited, ISO 9001, ISO 140018 1S0 18001 Certified LaboratorY. 

Report Code: STRLW-27022019002-05 

Color 

SHRI OM TESTING& RESEARCH LABORATORY 

Issued To: Project Name & address: Jaypee Greens Wish To/n Noida located at sector 128, 129, 131, 133 a 134, Noida U.P. Coordinates of the project: 28312.62"N 77°2140.16°E Sample Description: Ground Water 

2pH 

TDS 

SAMPAING DETAILS 
Dute ofSampling 
Sunple Location 
Sauple Collected by 

Sampling Protocol 
Sampiling Quantity 

Purumeters 

3 Eleciric Coniuctivity 

6 Calcikm (as Ca2+) 
7 Magnesium(as 1y2 +) 

Alkalinity (us CaCO) 
Chiorides (us Cl) 

10 Sulplhate (as S)) 

Pot No. 296, 1st FNG Road, Scctor-121. Ghari Chaukhandi, tloida -201301 
Mob. : 9971980045, 9868546270, g821154906 

E-Tmail. : shriomlab(@gmail.com, Web.: ww.shriomlab.com, vrvri.shri0miaual 

S Total IHardness (as CaCO. mgl 

11 'Sodiun (as Na) 
12 Potassiunm (ss K) 

13| Iron (us Fe) 
14| Arsenic (as -As) 

STRULAB/QF/OS8 (10012017) 

Units 

Hazen 

umho 

mg/l 

mg1 
mg/ 

mg/t 
mg/l 

mg/l 

mg/l 
mg/l 

hugl 
mg/l 

TEST REPORT 

RESULTS 
(Water Quality Analysis) 

: 18.02.2O19 

:GWS, Chakbasantpur, 0.74 km W 
:STRL SIaff 
: IS-3025(P-1)1987 
: 5L+500m! 

Limits (as per IS: I0500- Results 
2012) 

Desirable Permissible 
Limit Limit 

15 

6.5-8.5 | No Relaæation; 

500 

200 

75 

30 

200 

250 

200 

0.3 

0.0! 

* End of report** Page (01 of0I) 

2000 

600 
200 

00 

600 

1D00 

400 

No Relaxation 

O05 

<5 

2. This certifiçatc slbll ot le tcproduced wbolly or in pat withot prior wTiReT COrseeitberzc. 

7.24 

1410 

746 

280 

70.6 

25.3 

368.0 

103.0 

58.6 

103 

22 

0.15 

<0.0) 

Issue Date: 27.02.2019 

Analysis Duration: 19.02.2019 to 26.02.2019 

Test Mehod 

IS: 3025/Prij 1983, Reai. 2017 
IS: 3025/PI-l i) 1983. Reaff 20!7 

IS: 3025/P-14)2013 
IS: 3025(Pr-l6)1984, Reaff. 2017 
IS: 3025(P-21) 1 983. Reaf. 2014 

IS :3025(P-40,1991, Reef). 2014 
APHA 22nd Ed., 3500-Mg (B) 

IS: 3025(P-23) 1986. Reaf. 20I4 
IS: 3023(P-32) 1988, Reaff. 20!4 
IS: 3025(P-24)1986, Reaf. 20)4 

By Flam pho:cmetar 
By Flam photometer 

APHA 22 Ed., 3 I20B 
(311 1B (A4S). 

APHA 2 Ed., 3120 B!3 1 i4, AAS-VGA 

Shri Om Testing & Research Laboratory Ravindra kumar Sharma 

hote: 1.The tcsuls indicated only tefet to the tested samoles and listed pncters ad do nctacanpoductTe custcza 2kdfr the 2ove 14sS oy. 

(Name, Designation & Signature with Seal) 

3. This ccrtifcale shall ot ta tsed in wy adyertising meda or as vidence io the cout ritoct pEir wrizea ccrse cfe labecg 

acal Manzzer 
Authorized Signatory 

*Inc samples ieccihcd siail be dstoyed afer 30 days ftom the dale of issue ofise certks speified cberwise ad szmple fer titlozical 1esiez wii bke dessroy ed iteri eys cf tesiag 

Scanned by CamScanner 
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LARCy 
OM ISONC. 

.A.B.L. Accredited. ISO 9001. 1S0 14001 8. ISO 18001 Certified Laboratory. 

13 
14 

Report Code: STRLW-27022019002-07 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

26 

27 

28 

29 

30 

31 

32 

33 

34 

35 

Phenolic Compounds (as CçH,0H) 

SHRI OM TESTING & RESEARCH LABORATORY 

Mercury (as Hg) 
Cadmium (as Cd) 
Selenium (as Se) 
Arsenic {as As) 
Cyanide (as CN) 
Lead (as Pb) 
Zinc (as Zn) 
Chromium (as Cr) 
Alkalinity (as CaCO) 

Sodium 
Potassium 

Conductivity 
TSS 

Plot No. 296, 1st FNG Road, Sector-121, Ghari Chaukhandi, Noida - 201301 
Mob.:9971980045, 9868546270, 9821154906 

E-mail. : shriomlab @gmail.com, Web. : www.shriomlab.comn, www.shriomlab.in 

Total Phosphorus 
(as PO4) 

Oil & Grease 

Dissolved Oxygen 
Silica (as Si) 
COD 

BOD 

Total Cr 

Nickel 

Microbiological Parameter 

Total Coliform 

JLAB/QF/OS8 (10012017) 

mg/l 

? This cenificte sha!l not be reproduced wbolly orin prtwibatpio 

mg/l 
mg/1 

3. This certiqicate shell not be used in any a�vertising medis ar teidcace 

mg/ 
mg/l 
mg/l 
mg/l 
mg/l 
mg/i 
mg/l 
mg/l 
mg/1 

umho/cm 
mg/l 

mg/l 
mg/l 

.mg/ 
mg/t 

mg/l 
mg/l 
mg/| 
mg/A 

MPN/100 
mL 

Rev.:00 

written consent of the laboratory. 

0.005 
NO Relaxation 

0.01 

0.05 

0.2 

0.05 

0.1 

1.5 

0.05 

200 

0.03 

30 

4500 

.The rcsults ind1cated only refer lo the tested samples and issed asapdas nd do not cDdorse any product. 1lhe customer asked for the above lets only 

oce in the cout of Law without prior writtcn consent of the laboratory 

0.001 

<0.001 

<0.01 

<0.05 

<0.01 

<0.1 

0.09 

0.50 

0.01 

335 

150 

36 

1290 

40.6 

6.62 

<0.03 

<0.1 

4.8 

253 

82 

0.12 

0.10 

Shri Om Testing & Research Laboratory 

94000 

Ravindra Kumar Sharma 

(Name, Designation & Signature with Seal) 
Tachnial Manarttor Authorized 

4 Tlhe so:noles rece ived shll be destrovcd afler 30 days (rom e ddissus of the certificate unlcss specilicd olkrwise and sample for biological testing will be destroved afer 7 davs cf testin g 
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S. 

E-mall. : : shriomlab@gmail.com, Web. : 
www.shriomlab.com, 

www.shriomlab.in 

N.A.B.L. Accredited, ISO 9001, ISO 14001 & ISO 18001 Certified 
Laboratory. 

No. 

7Color 

3 
2 ipH 

Report Code: STRLW-27022019002-02 
ISSucd To: Project Name & address: Javpee Greens Wish Town NOo 

located at sector 128. 129. 131. 133 & 134. Noida U.P. 
Coord1natof the project: 28°3112.62"N 77°21'40.16"E Sample Description: Ground 1ater 

TDS 

SHRI OM 
TESTING& 

RESEARCH. 
LABORATORY 

SAMPLING DETAILS 
Due of Samjzing 
Sample Location 
Sunple Collected by 
Sumpling Protocol 
Sampling (Quantity 

Paraneters 

Elcctric Conluctivity 

6 Calcium (as Ca2+) 
; Magnesiun(asMg2+) 

Akalinig {ax CaCOJ 
Chlorides (us Cl) 

10 Salplhate (as S0) 

1! Sodium (as Naj 

Plot No. 296, 1st FNG Road, Sector-121, Ghari 
Chaukhandi, Noida -2o1301 

Toia! Hardess (as CaCO) mg/t 

12 Potassium (as K) 

13! Iron (us Fe) 

14Arsenic (as As) 

TIRVLABQF03S (100120) 

Units 

Hazen 

umho 

mgi 

mg/! 
mg/l 

mg/! 
mgl 

mg/l 

mg/l 

Mob. : 9971980 045, 
986854627o, 9821154906 

mg/l 

mg 

nng/! 

RESULTS 
(Water Quality Analysis) 

:18.02.2019 
:GW2, Nangli Village, I.19 km SE 
:STRL SIaf 
:IS-3025(P-1)1987 
:SL+50Oml 

Linits (as per IS:1OS00- Results 
2012) 

Desirable Pernissible 
Limit 

TEST REPORT 

6.5-3.5 

S00 

200 

75 

30 

200 

250 

200 

0.3 

0.01 

** End of report** Page (01 of 01) 

Limit 

No Relaxation 

2 Ts cctihca!e shall not be reproduced wholly or in prt withou pior 

3 Ihis cert:ticate slall not be uscd in sny advetising red1s or as evidece 

2000 

600 

200 

100 

600 

1000 

400 

No Relaration 

0.0S 

Rev.:00 

rwitten consent of the tsboratory. 

7.48 

1424 

752 

288 
71.6 
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IS: 3025(Pr-i6)1984, Rea. 20!7 

IS3025(Pr-2 1) 1983. Reaj. 2014 
IS :3025(Pt-40)1991, Reaff. 2014 
0APHA 22nd Ed., 3500-Mg (B) 

IS: 3025(P-23) 1986, Reaff. 2014 

IS: 3025(Pi-32)1988. Reaff. 2014 
IS: 3025(PI-24) 1986, Reaf. 20j4 

Byy Flan photometer 
By Flam photometer 

APHA 22 Ed., 3120B 
(3!1lB (AAS). 

APHA 22 Ed., 3120 B/3114, AAS-VGA 
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(Name, Designation & Signature with Seal) 

Tonical Nanager Authorized Signatory 
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,St�eteve� Envir���n.:_ Impact Ass
_
essment Author_i��· 

-
�ttar _!�a�:sh 

To, 

hri Ajit Kumar, 
dvisor, 
/s Japee lnfratech Ltd, 

Sector-128 of Noida, Along Noida- Greater No ida Express Way, 

Directorate of Environment, U.P. 
Vineet Khand -1, Gom ti Nagar, Lucknow-226 010 

Phone: 91-522-2300 54], Fa-x: 91-522-2300 543 

.E-mail : doeuplko@yahoo.com 
Website: wmv.sciaaup.com 

toida, U.P.- 201304 • 

Ref. No . .. . .t.C.2r. .. .. .. . /Parya/SEIAA/4930-4769/2019 Date :frOJ�020 

Sub: Env onmental Clearance for Township Project "J<tyf:Jee Greens Wish Town No ida" at Sector-128, 129, 131. 133 &. 
1341 Nolda, Tehsii·Oari/Sadar, Oistrict-Gautam Buddha Nagar, U.P ., Mjs Jaypee lnfraj�ch Ltd. 

Dear Sir, \ � 

�lease refer to your application/letters 24-04-2019, 27-04-2019, 16-07-20:!.9 & 22-07-2019 addressed to the 
Chairmant�Secretary, State Level Environment Impact Assessment Authority (SEIAA) and Director, Directorate of 
Environm nt Govt. of UP on the subject as above. The State Level Expert Appraisal Committee considered the matter in 

its meetin s held on dated 07-11-2019 and SEIAA in its meeting dated 27-01-2020 & 27-05-2020 
A presentation was made by the project proponent along with their consultant M/s OCEAO-ENVIRO 

Managemrnt Solutions (India) Private Limited. The proponent, through the documents s u bm itted and the presentation 
made, inf9rmed the committee that:-

1. T�e environmental clearance is sought for Township Project "Jaypee Greens Wish Town Naida" at Sector-128, 
ll9, 131, 133 & 134, Naida, Tehsii-Dari/Sadar, District-Gautam Buddha Nagar, U.P., M/s Jaypee lnfratech Ltd. 

2. E�vironmental clearance for the earlier proposal was issued by SEIAA, U.f'. vide letter no. 

9 6/SEAC/312/AD(Y)/09 dated 09/06/2009. 
3. T e terms of reference in the matter were issued by SEIAA, U.P. vide letter no. 145/Parya/SEAC/4769/2018, 

d:\ted 03/07/2019. 
4. EIJ report submitted by the project proponent on 04/11/2019. 
5. Cqmparative area details ofthe existing and proposed project· 

S. N. D\ESC�

-

1 PTION AREAS as per Environment AREAS in year 2019 
··· ·········· ······ -····-J 

1. T0tal land (m') 
2. Flpor Area Ratio 
3. Tqtal FAR (m') 

P�oposed FAR (m') a. 
( Residential ) 

b. Prlop�sed FAR (m') 
( (jommercial ) 

c. P�tposed FAR {m') 
( I ftitutional) ... 

d, Pr- posed FAR {m1) (Recreational ) 
4. Stilt area+ Basement area ( m') 
5. Built up Area (m') Total {3+4) 
6. Gr�und Coverage(ni-2) 
7. Op1��A��as(m') 
8. Gr�en Areas(m') --··-· · ... 

Ro�ds(m2) 9. - ·-

�-................ Clearance {1092.83 ac r es) -·-·-- {1062.84 acres) 
44,22,526 43,03,141 

""'""""'·'•"'"'� ... --···-··---¥ 

1.$4 1.87 

81,26,991 8,0281995 --
64,42,668 64,31,776 

''" � · -·'"' .._L_�---·----
5,87,393 

9,94,930 

1,02,000 
···········----·-·-- ·· 

81,26,991 .• 
877,708 (19.84%) 
35,44,818 (80.15%) 
24,98,071 (56.48%) 

] 1,0�\ �3.§_�]._-· 

··---------

····----- --···--·-··�---

..... ....,.� .. -....... � ......... � .... .. �-----

_ ___ y• 

-� ··············· '--
-
---�--

9,06,177 

6,41,044 

4,868,079 
12,897,074 
952,108 (22.13%) 

-3,351,033_ (77.87%) 
2.,198,009 (51.07%) 
1,153,024 (26.80%) 

6. Site Surroundings & Environmental Sensitivity Within 15 Km as submitted by the project proponent: 

S. N. 

�-· ... .. ____ -· -· 
., 

·-

·--

�\, 
\\-sk .. \)1 II- \,( \.llA. <· 
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\...../ 

v 

E.C. for To�JRJ:rQ.in..ct "Je•t2.� G!1J.m:Ji Wish Town Nofda" C.! Sector<1{S, llQ...Hl, 1:?3 & B4, :�l)!tlo. Tehsii·Oarl/Sadar, OS;� 
Gautam Buddha Nagar, l).P., M/sJi!Y.P.�ftn�e,.;�_!.td. 

3. N a rest Airport ln.�_ira Gandh���_r.,!l_a�al Airpo!:!_jiGI) l Approx 2J. 5 km (yv'_N_W_
. ,_) ----l 

4. N a rest Railway Stati�n l�zan1u'!�i���-l lway Station _ _! Appro�}�- km (by road) (NW t __ 
6. N arest Hospital j JS Hospital 0.41 Km. N!: 

Indo-Gulf Hospital & Diagnostics 5.91 km, E 

1 I 
Jaypee ���pj�� ··-. Wi�hin the Juypee premise 

---1 7. I N�arest School/ University I Step by Step School 0.32 Km, WNW 
Genesis G lobal School I 0.35 Km, WNW , 

1----!!-+·- ___ Jaypee University 1 Within the Jaypee premise ! i 8. i sdte, National boundaries I Harvana- UP Interstate oour.d:Hy I 1.14 l<m. S\V I 
Delhi-U? Interstate Boundary 1.19 Krn, Vv 

9. J Sanct-;:;;ry· - I Rese�v� fore;t & Wetland 9.40 krn, ESE-• 
Tilori Khadar Jun�le 10.30 km, SSE 
Surajpur WetiCind ?.t Res erve Fores� 8.30 km., ENE 
Asola Wildlife S::J�ctuar·y 7.54 krn, \NSVv 
Tilpat Forest R;,)r;-;2, ::c:rid<:1:;:Jd 0.50 k:n, SS\N 

! Okh : ::; Bird Si111Ch1C�•Y 1 4.SQ '<m, NW 
10. -� w:lter Bodies I Yam�·;;-a Riv;r---

· --- - r;:�l.3 k:ll, w 
I I ] fii,·,cioP rliver '- ! 3.33 l(m, E 

�--········--···· ... ! -+ - �y ._.._ ....,.,._ --h••···· ....... '·········
·

!•• - --�·----··· ······· ... � -·-+•· .... ·<-···· -�--� y� -.-.,. ... ,y .... -.. ,.,.,..._ -....__,.,. __ .,... ______ ••• ..,_-....,.._. ... ............ _ .......... , .. , .... _.y __ 
� Sei mlcZon�-·--=::tSei�M�clon�-IV -----· 

----
------

12. M ximum Height of 201.22 �� 
l3uilding l 1� . 1 Dersel.:::.y--po_ p_u-la_t_e_d or I --Delhi- --- --Ts?i t�m. sw ----- .. L Gulh:-U[J Area - I :=arir:labad 1.54 kr;\ sw _____ I 

7. Dediled area :;tateme:�t: [ 0. NO. , Cf CRIPTIO-i\l------r-A-R_E _A_A_s _ _p_e'r-_-�_-e0E.�_d_i_2_����,[c:yc,u t j.l!ar. 1.015 �qm) 1os2:s4 acres ________ _::=] 
1 Total j Sublc:.::seil :o ! Com;JI�'"cd I Under Construction :1et to I 

h- _____ I Ot,•er P<Jrt1es ___ L I Ccn�t;·Hction star t ·-----�-� tf--+-'o$1 bnd ----· 4,303,141 I 6"/Q-,'13Fi 1 :!,,684,774 1,947,781 ____ _ �, :lo �.!'-re!_ Rati_?___ 1.!36585 h-�----T.:: ___ .J - I - �--:J 
't:b,,,! 8,028,996 ! 1,<18,106 i 1,430,618 �70,310 . 

.

. !2
. 

,203,955 11 
r-A�---- --

6,481,776 1 s73,o"E-�o-·-·--r:,342).69 · 1 2,9-18,470 - -- J.
,6

1s
,
on -

· -�- - · -
�1 -�i:.j"'��---1--9o6,i77-· ·:sss.1s2·-···· ---�14.851-- 14,264 _______ 3

2
1:91o 

-- -�: ... -- · · · · 11 
I ( Cqm1�1erc1 al ) , ·1--· ----.--......... 

F .1.�. . . . 641.044 279.394 �· 89.538 7,584 c· 263,968 -�� 
I ( lntt1t�t1:•nal} , , r-o-�--- ----· .-· 

--- --·-] · 
- - --- - I I. jt' (Re . Jeat,uria i ) --� r 4 -- :��:.br:·,e,- ,�� - ;- S

·
t.;!t .'ir>Zii 4 ·&·· ·G· ::..o

.
·-::; I J;�'\ ,C:_j4 --rs-7 ,.�.�.�:31 -+-L, i;G2ul(t:i-- 1,303,923 �---�J 

rs--·�r-�Ccven\�e 952 , 108 --T35I't:D:: -----! �29,;,�-· .. _
_____ 

.. _______ 158,969 ·! 

��A:�::s 'i:���:��� -l�.��.t-}-�� -- ------.. i -+���.��-

·

-
·· -- - · · · · · - - �::i:71� 3 

�s 1,153,024 .L�:��3.... - -J 997,SG8 61:574 -
8. Subl�ased land details: 

LANDUSE I LAND AREA ( SQ� 
·-----

_ -:] 
TOTAL LAND 1 LAND SOLD/ TOTAL LAND UNDER I 1 SUBLEASED TO DEVELOPMENT 13Y 

rRES�
IAI1f
iAL h<?_:ri_�D ��7----��-==�-�-j�;.l���.: ___ =t!I-f �

Av
_:__. --

· 

---
RESIDENTIAL RCUP HOUSING 2,148,624 hi 2,148,624 

------'---------- 1---C--'- -----�-"------------+·· ----· -
INSTITUTIONpt.L 288,441 

·
· ·· ···

- 'ji .
.. 
126 

. . 
,027 162,414 

COMMUNITY ,FACILITIES . 4'1.550 22,210 
MASTE�_QM] MERCIAL ___ ·�----:_. � -.........j·-------·-

1 SECTS?.� CO �-·� �.��-1£.1 .. �
- - -·-..........,---::--

l·--:-:-
:vlASTER P�AN RECREATIONAL 
�;�o0J�L f '-------,=�·��,..,��·�H 
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I,_C_,l,:.l' Tgwnshig Pro(ect "!!!Y.Q.�g.§reens Wlsh Iqwn Nolda'' at Sector·l28, l� 131, 133 & 134.._Noitla1 Tehsii-Oari/Sadar, Pistrl{lt· 
Gautam Buddha Nagar.. U.P., M{sJaypel! lnfratech lt� 

MASTERPUAN ROADS AND I 580,364 
·..-------·-� 

58 0 ,364 
TRANSPORTATION I TOTAL I, I 4,303,141 1 670,58

. 

6. .,. 3,632

.

,555 I I . 1s.s8% . 84.:42� 
9. p oposed facilities of the..cp:.:ro:t.:je:.;:c:..:.;t :�--r-----r�-- ---------------r-:-:-::-----; 

INSTITUTI 1 NAL FACILITIES NO. RECREATIONAL FACILITIES 

I 
NO. I _?chool I_____ _ 6 Golf Course ··� 2 College T · 2 Sports Field 8 

Play Schoo cum--Creche (Proposed) 8 Park & Play Ground 28 
COMMUNI\rY FACILITIES OT.HERS--
Communit Centre 7 Petrol Pump 3 
Social club Proposed) • 21 Police Post 

-
_ 3 

Golf clubs 2 Centralized Service Centres (Water centres-7no, 11 
--.._ • Switch ing stations-llno, Laundromats-6no & 

Rakshak Bhawan-6no) 
HEALTHCME FACILITIES I Grid Substation I 2 
Hospital 1 I Power backup generation station -�-- _ ___ . . _-IT+-1-:_-:_-=_--:._· 
Nursing Ho(ne/ Polyclinic 4 jSTP . i 4 -1 ��LIGIOUS ACILITIES __ "'- Fire Station . - ..• 1 �--: Religious C�mplex I 7 I PNG fill regulating stat ion l2 
SHOPPING l COMMERCIAL FACILITIES I I FTIH ( Fibre to the home ) - Central security I 1 

centre 
Sector lvl. Spopping 13 Central command centre for fire/police/security/ I 1 

telecom post office 
Local Conve:nient Shopping Centre 34 Taxi Stand 

.F Master pl�n level Shopping/ Commercial 12 Bus stand/ Bus shelter - 51 --

centres l ---··· -1 
10. Water calculation details for the project: 

siJff & Students 

B 
Sta1ff r ... 
Visitor 

c Mifc utilities 

---�----1 ---· -1 

45 --�, 
15 10 

L[t; 4 

��� 
I 91 1.....:.::_ Sta!f 

817 
�d=:=tBH�os�p� it�ai =====================JiJs�?� 0====- ==============1 ��- _ 

V is (tor 

Beds -
_ 500 OP� 

575 L--+--=-s t-:-at;:f.fl--

--1- ---
il'in _ 248 
1t; 8 
45 · -r26 
15 9 Visi�or -� 578 1 -I e 1.�0..� Homes(�) 

I ,, . I 
····---�------· 

-:;, �-, 31' 
-seds 4oo ,. � 

. �-_ �· · •·: M •- - .....---..-..w. .... · """'��-- �·-· 
00 ,s· ·,>.l;� lti; 1t; 3 OP 2 '"'"""""'- '·•· .. ' .. I � -�----! · -·-·····- o· J ., ·< . � --· - "�'"'· 

, Sta ,f 22 · 
_. .. � . "'-f-·-- -··-·�--,-···!·---� 

VisiJ?E L��-0 

.. � . it 
U.P I .. r\�\)* ' � 

I 

• I 4'> 10 -'-i --··'·�--,-··· ·-

1s I 7 

t - .-
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E .C. foJowo<hip Pm(•ct "Jay"" "'""' Wi•h Town Noid•" ot S•cto<-128, 1_29, 131, 133 & 134, Noid._, T•h<II·D"i[S.da•, Q"trtct-
, 

Gautam Buddha Nagar, U.P., M/sJaypee lnfrateth ltd. 

5 Staff � .. 
• .... _ j 1000 . .I 45 _ J. . 

6 1 Visitors · (10% -Of! 20639 I 15 I 
I 

llS -1 310 
Residents) 

Total (1�2+3+4+5+6) 
B \ I Treated water Requirement For:-

3,36,522 30611 --

·
-· 
1goo 
6594 

A 
B Horticulture l2198009 ____ .. 

, --
3 ---.. -- . 

Total W ter demand -------------------------------
11. aste water calculate ion details: �����----------------------------------

Total Residential wastewater generation details (KLD) 
... 

t----1--·-"····-· 
Domestic Water Requirement 1 28218 

1 

1 
Fresh (67% of domestic) .. �- 1 18906 
Flushing (33% of domestic) 9312 

---
39,105 

2 
3 

Wastewater Generated (80% of fresh+ 100% of flushing+ 90 % of HVAC) 1 26146 ··--· 
STP 31380 

Total \t'v'u�tewa;:er gent! ration frorn Commercial (KLD) 
Domestic Water Requirement ; 2028 

1 
Fresh (40% of domestic) 811 
Flushing (60% of domestic) 1217 

2 Wastewater Generated (80% of fresh+ 100% of flushi!lg) 1866 
3 STP 2240 

1 Total was�ewater 
,
generation from the project (KLD) (Excluding hospital) .. 

1 
Domestic Water Requirement 30246 

-----------.. 
Fresh (65% of domestic) I 19717 
Flushing (35% of domestic) 10529 ·-··-12 

I 
Wastewater Generated 28012 

3 Total STP Capacity 33620 or say 39000 
4 I I Total fresh water I 19717 

.----- -j-.... -- .. --- ·--
Total Hospital wastewater generation details{KLD) 

-� 

El Dolestic Water Requirement 
. --

�1------------l Fresh (67% of domestic) 

365 

:.!45 

2 
3 

f!O<hing (33% of dom•<tk) �0 

I 
I I Was�ewater Gener<!ted {80% of fresh +'100% of flush.0g) - 36 . 

ETP 380 
12. Details of green belt: 

S.No �� articulars I Gr
.
een Area in ! Trees in no 

Sq.m 
Shrubs in numbers \ Ground covers in 

No. 
J Golf Course 442970 13650 40600 I 60400 
2 r\JirmanSadan 6065 758 8400 20000 ...... 1-------·-3 qamp Area Sector-128 8065 . 1399 7291 8350 
4 q1uster {KT01/03) T Point . 11994 · 581 10000 15770 

·-

is =· _$1.uster (l�perial Tower01/03) .,,..l0464 1058 4550 ...... 10200 
6 Cluster (KTll/16) 5400 544 10450 7000 
7 Cluster {PH-1) 7644 177 3681 9250 
8 Oluster (PC-01/04) 7500 420 8173 --1-----11_8_4_ 5 ___ -l 
9 luster ( PC-05/06) 500 913 . 4100 
10 quster (PC-08/o9) 2682 . .. -- m3-------··-- 66oo------l 
11 Cluster PH-2 2085 3300 5140 .,___ -- ,. .... �---l 12 Custer PH-3 2055 · / • 3880 • 4050 m=- ···· C u st�r (���_iiji8[- ... --. 125§6� 7650 12600 
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E.C. for Talnship Protect "Jaypee Greens Wish Town Naida" at Sector-1_2�-!��! .... 13!,133 & 134, Nolda, Teh$ii-Dari/Sadar,l;listrict-' Gautam Buddha Nagar, U.P .. M/s JaVP.!ti1Jntratech lj£!., 

Cluster PH-4 ----
\1875 

1
275 I 3895 I 5600 

K.Toen Homes 2550 401 1 1379 5550 
14 
15 
16 August Town Homes 01/02 1450 199 5353 4030 
17 August Town Homes 03/05 1230 365 9900 2010 
18 Club House-11 140 360 3010 3710 t¥o- - ;:��:��·,�;,��hoof :��6-:_ ...... - ��� - ���� ···-·- -·-·----�· -���� 
21 Halipad Area 9000 655 . 3890 8140 . .. 
22 Kingswood Villas 4430 330 1060 2530 
23 Highway Shani Mandir 10300 1750 3200 4016 
24 ISector-128, Road - 72000 6360 . 15500 18000 
25 Sector-134, Road 40500 991 15853 3:100 ··-·····-·---·- ,.. .. ,.,.� 
26 Sector-132, Road 22500 586 .13471 
27 I puster (KM 1-14) I 20000 I 182 I 12062 I 13000 
28 I Cluster (KM 15-18) I 12000 I 128 I 5978 I 4000 
29 I Cluster (KM 28-34) I 30000 I 137 I 12608 I 5300 
30 Cluster (KM 42) t_1000 I 49 _ I 1730 · ,  3500 1 �� :�::� 

(��&
5
�;�

2l l-j666 ____ -� ·\·-§j2 1 ���� ----� _ _ J. 57oo 

f-
33 I Classic(C1 & C2) 1 3000 __ .. . 1 100 
34 Classic {A7 & A10) 1800o--T2si 
35 I ]aypee Hospital I 24000 I 1676 
36 I i�:a�ollege I �����09 1 ��:�6 ·-· · -
s. 
N 

13. D�ails of solid waste generation & management: 
Unit Tyfe Total Norms Total Complet Norms 

1970 
2897 
147416 
9998 
395981 

Total To 

2200 
10800 
33000 
20250 
344971 

be I Norms Total 

o. 
1 

\ Populati ed I construct 
on project ed +ial . (Group 206394 0�45 9287 . 

136644 0.45 6149 
Housing + Plots) 7 0 . . ,_, ____________ --a 1 Residerlts in flat 46071 0.45 . 20732 

b I Residents in plot -2-376-9 -fOAS _ __ .. 10655 
2 comme(cial 90618 

··--- ------r- · 
Staff I 4531 0.25 1133 1 4531 I 0.25 -i133 
Visitor \ 86087 -0.15 �291 

!' I 86087 I 0.15 �291 

_]__J lnstitutipnal 1---------!---- 1--�----;--i-----j---�---
Community facility .f I 

' Staff 100 _9.25 I�L I 100 0.25 25 
. Visitor 

. 

1874 oTs"J�_-- �·-. .. . -�' 0;15 281 
4 Institutional facility � . . _ ··--1---·+--'------1----l---.-----l a s"chool·�nd colleges � . 

--­

Staff & Students 4279 0.25 1070' 2200 0.25 550.0 I 2079 0.25 l 520 
-· £.o.1s In j1oo 1 o.1s ·· __ =IJioo--!J!r· 1 o .1s·--·-t sG 1 
b 

1 Staff T 6094 0.25 1523 _ .... "6094 0.25 �1523 
Visitor l. 677 0.15 102 577 0.15 102 

c 1 Mise utiljties 
-

Staff I 91 0.25 23 ------ 91 0.25 · 23 
I I Visitor I 817 0.15 123 , 817 0.15 123 
I d I Hospital\ ---- · · Beds ' 

--
550 1.50 825 550 1.50 825.0 

OPD 
Staff 

500 
575 

0.15 
0.25 

75 
144 

0 

,A' s�� .. --·· · o.2s · - 143 .., - -·---1--------·· - . .� 
csoo··· ,.·-. __ --__ · rQ.i· . _ s -·······-�---·········-· 75.ooj -j·-·-·--·-j-

,_,__.....- 5 L..-L-----+-----1------L...... j, ____ .L. 

b ;;.A 
J ' I 

I,,. ,; 
� 
<.� �*{I 

*� 
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f.C. forT wnshio Proiect "Javoee Gre-ens Wish Town Noida" at Sector-128 12.9, 131,�14..fioida, Tehsj!-Dari[Sadar, Dlittt!£1: j 

Gautaro Buddha Nagar, U.P., Mli!i!ypee lnfratech Ltd. 

,. Visitc r 

j"'·�- Nursing Homes(4) � Beds 
OPD 
Staff 
Visitc.r 

tal 
r-5

-� Staff 
• 

578 
400 
200 
220 
440 
2760 
1000 

r - ··-6 Visito\ (10% · of 

r--

s Residents 
) 

. 

20639 

• 

Total (1+2 3+4+5+6) 
�-2

' 
,3o,� 

2 
Horticultur' Waste • ' 543.14 
BiomAdic?.l vva�t� . 

'-STP r-----· ' 

Total 

0.15 87 . 

1.50 600 
0.15 30 
0.25 55 
0.15 66 

0.25 250 
0.15 3096 

11536 
. 9 

5.00 2716 

470 
2416 
12097 
1 

578 

350 

7294 

85,089 

443.1 

0.15 

. 

. -�-

0.25 

0.15 

5 

·-· 

86.70 
�--- ---·�----·· 

87.5 

1094. 
1 

34264 
-�--2215' . 5 

282.6 
l 

l 799.4 
37562 

400 1.50 600 
200 0.15 30 
2 20 0.25 55 

· ··--··· 440 0 . 15 66 
•H•••••"• 

2760 0 
650 0.25 162.5 
13345 0 .15 2002 

2,51,433 8110 
5 

100.037 5 500 
128 

; 1616 
8340 
9 

14. Pa king details of the project: 

S.No. Projects 

A) Residential 
1) Group 

Hpusing 
Yet to be 

l S1arted 
I P ejects 

�tal Group 

1-::-:- --
h(!)USing 

2) 
�1�

a
�1:��

t
:�� 

B) . ln�titutional 

r 
Cqmpleted 
Ye� to be 
st

r
ed 

f'l' · jects 
rraTAL 

ln�titutional 
D) Commercial ' f--_L ... ---4 

a) I Master Plan 
I. I Commercial 

i Pr jects Sold 
Ou 
SUBTOTAL 

._ 

iii Ye�l to be 
Sta�ted 
Projects ---
TOrL . 
Ma ter plan 
Co mercia! 

j;Jj Sec or J�:m;:�:�l 

FAR 
(Sq.mt) 

1342169 

4566547 

5908716 

$73060 

89598 
271552 

' . 

' 361150 

414512 

414512 
286508 

286508 

-

4851 

Parking Required 
As Per Noida As Per Noida As per 
Regulations Regulations MOEF 
(E.CS) (Sqm) (ECS) 

16777 503310 13422 
57082 1712460 45665.47 

73859 2215770 59087 

.. j Parkini Provided __ 

As per MOEF Total 
- � 

(Sqm) ECS Area 
(Sqm ) 

•.. ..:......__ 

469759 60730 2096994 

1598291 

2068051 
· ·-5530 165900 -·� 50143 5530 165900 

i --

1208 
5431.04 

7223 

9550 

9550 

97 

' 

36240 1791.96 
162931 5431.04 

216690 7223 

" 

-· 

286500 5730 . 16 

286500 5730.16 

.. .. #.=" ''"'<,'• 
... . .,,,�(1 <N + 

_.,../:;_;;.,:..,�<� �t� , 
o>u .. •'� 

_ 291� �:oz. 

:-·; 
--��1 

#;�f _-
. -�v.� \ .,�. -.. <r . . i� -� \- ' - ., 

'•. , * (; p L nrlf;t>;\f· 
...._ �-

���-62718.6 3928 88293 
190086.4 

252805 

-.. -� ... 

200555.6 

-.-.,.,.-�" ... 
200555.6 

.. 

3395.7 1259 23461 
···-- - ............ � ......• 
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E.C. Wnbwnship Prgk�t "Jaypee Greens lfl!isJl Town Nelda" a� Sector-128,129, 131,133 & 134, Noida, Teh§ii·D�J:.i/Sadar, Distrkt· 

I Gautam Buddha Nagar, U.P.,MLs JayQoe !nfratech Ltd. 

ii Yet to be 49666 993 29790 993.32 34766.2 
Started 
Projects 
TOTAL Sector 54517 1817 54517 1090.34 38161.9 
Commercial 

i 

· -- ·---
Grand Total 6610891 92449 2939384 74564 2609716 

15. �he project proposal falls under category-8(b) of EIA Notification, 2006 (as amended). 
ased on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC) held on 

07/11/20 9 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting held 27-01-2020 & 27-05-
2020 and\ decided to grant the E nvironmental Clearance for proposed project along with subject to the effective 
implemenfation of the following general & specific conditions:-
General Conditions: 
1. 

2. 

3. 

4. 

5. 

6. 
7. 
8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

It sjhall be ensured that all standards related to ambient environmental quality and the emission/effluent 
standards as prescribed by the MoEF are strictly complied with. 
It s�all be ensured that obtain the no objection certificate from the U P pollution control board before start of 
conrtructicn. 
It srall be ensured that no construction work or preparation of land by the project management except for 
securing the ian::! is sta��ed on the project or the ac�ivity without the prior envir-onmental clearance. 
The\ proposed land use shall be in accordance to the prescribed land use. A land use certificate issued by the 
co�petent Authority shall be obtained in this regards. 
All �rees felling in the project area shall be as permitted by the forest department under the prescribed rules. 
Suit�ble clearance in this regard shall be obtained from the competent Authority. 
Impact of drainage pattern on environment should be provided. 
Surf?ce hydrology and water regime of the project area within 10 km should be provided. 
A suitable plan for providing shelter, light and fuel, water and waste disposal for construction labour during the 
construction phase shall be provided along with the number of proposed workers. 
Mea�1 ures shall be undertaken to recycle and reuse treated effluents for horticulture and plantation. A suitable 
plan for waste water recycling shall be submitted. 
Obt in proper permission from competent authorities regarding enhanced traffic during and due to construction 
and operation of project. 
Obta\in necessary clearances from the competent Authority on the abstraction and use of ground water during the 
construction and operation phases. 
Haza�dous/inflammable/Explosive materials likely to be stored during the construction and operation phases shall 
be aJ per standard procedure as prescribed under law, Necessary clearances in this regards shall be obtained. 
Solid\wastes shall be suitably segregated and disposed. A separate and isolated municipal waste collection center 
shou\d be provided. Necessary plans should be submitted in this regards. 
Suitable rainwater harvesting systems as per design� of groundwater department shall be installed. Complete 
prop�sals in this regard should be submitted. 
The �missions and effluents etc. from machines, ln$truments and transport during construction and operation 
phas�s should be according to the prescribed standards. Necessary plans in this regard shall be submitted. 
Wate sprinklers and other dust control measures should be undertaken to take care of dust generated during the 
canst uction and operation phases. Necessary plans in this regard shall be submitted. 
Suita�le noise abatement measures shall be adopted during the construction and operation phases in order to 
ensur� th.at the noise emissions do not violate the prescribed �mbient noise standards. Necessary plans in this 
regar� shall be submitted. 
Separhte stock piles shall be maintained for excavated top soil and the top soil should be utilized for preparation 
of grern belt. 
Sewage effluents shall be kept separate from rain water collection and storage system and separately disposed. 
Other\effluents should not be allowed to mix with domestic effluents. 
Hazarfous/Solid wastes generated during construction and operation phases should be disposed off as prescribed 
under law. Necessary clearances in this regard shall be obtained. 
Altern te technologies for solid waste disposals (like vermin-culture etc.) should be used in consultation with 
exper organizations. 
No we'll and should be infringed during construction and operation phases. Any wetland coming in the project area 
should be suitably rejuvenated and conserved. 
Pavem\ents shall be so constructed as to allow infiltration of surface run-off of rain water. Fully impermeable 
pavem1ents shall not be constructed. Constructioo of gaveo�nts ,iJr

.
ound trees shall be as per scientifically 

acceptj:!d principles in order to provide suitable watering, aer,>.tion'<X.nd· nutrition :o the tree. 

��· 
.it��"''$ �1 
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E.C. for To nship Project "Javp�e Gree.ns Wish Town Naida" at Secto.r-128, 129....1..�:1,.1�3 & 134, Noida, Tehsli·Oari/Sadar, District• 
Gautam Buddha Nagar, U.P .. M/s Jaype� lnfratech ltd, 

24. The Green building Concept suggested by Indian Green Building Council, which is a part of CIJ-Godrej GBC, shall 
be s�udied and followed as for as possible. 

25. Compliance with the safety procedures, norms and guidelines as outlined in National Building Code 2005 shall be 
compulsorily ensured. 

26. Ensu1re usage of dual flush systems for flush cisterns and explore options to use sensor based fixtures, waterless 
urin als and other water saving techniques. 

27. Expl�re options for use of dual pipe plumbing for use of water wlth different qualities such as municipal supply, 
I recyaled water, ground water etc. 

28. Ensu�e use of measures for reducing water demand for landscaping and using xeriscaping, efficient irrigation 
equibments & controlled watering systems. 

29. Mak� suitable provisions for using solar energy as alternative source of energy. Solar energy application should be 
incor! orated for illumination of common areas, lighting for gardens and street lighting in addition to provision for 
solar water heating. Present a detailed report showing how much percentage of backup power for institution can 
be p

j
ovided through solar energy so that use and polluting effects of DG sets can be minimized. 

30. Mak l separate provision for segregation, collection, transport and disposal of e-waste. 
31. Educfte citizens and other stake-holders by putting up hoardings at different places to create environmental 

awartness. 
32. TraffiF congestion near the entry and exi� ·points from the roads adjoining the proposed project site must be 

avoidrd. Parking should be fully internalized and no public space should be utilized. 
33. Prep4re and present disaster management plan. 
34. The project proponents shall ensure that no construction activity is undertaken without obtaining pre­

envirlnmental clearance. 
35. A report on the energy conservation measures confirming to energy conservation norms finalize by Bureau of 

Energ� efficiency should be prepared incorporating details about building materials and technology, R & U Factors 
etc. '\ 

36. Fly aJh should be used as building material in the construction as per the provision of fly ash notification of 
Septefber, 1999 and amended as on August, 2003 (The above condition is applicable only if the project lies 
withi� 100 km of Thermal Power Station). 

37. The DG sets to be used during construction phase should use low sulphur diesel type and should conform to E.P. 
rules �rescribed for air and noise emission standards. 

38. Altern1ate technologies to Chlorination (for disinfection of waste water) including methods like Ultra Violet 
radiat ion, Ozonation etc. shall be examined and a report submitted with justification for selected technology. 

39. The g�een belt design along the periphery of the plot shall achieve attenuation factor conforming to the day and 
night roise standards prescribed for residential land use. The open spaces inside the plot should be suitably 
landso1aped and covered with vegetation of indigenous variety. 

40. The construction of the building and the consequent increased traffic load should be such that the micro climate 
of the [area is not adversely affected. 1 

41. The byilding should be designed so as to take sufficient safeguards regarding seismic zone sensitivity. 
42. High rilse buildings should obtain clearance from aviation department or concerned authority. 
43. Suitab le measures shall be taken to restrain the development of small commercial activities or slums in the vicinity 

of the Fomplex. All commercial activities. should be restricted to special areas earmarked for the purpose. 
44. It is :)Ufmested that literacy program for weaker sections of :.ociety/women/adults (including dpmestic help) and 

under�rivileged children could be provided in a formal way. · 
45. The u e of Compact Fluorescent lamps should be encouraged. A management plan for the safe disposal of 

used/ am aged CFLs should be submitted. 
46. It shall be ensured that all Street and park lighting is solar powered. 50% of the same may be provided with dual 

(solar /I Iectrical) alternatives. 
47. Solar "Yater heater shall be installed to the maximum possible capacity. Plan� may be drawn up accordingly ad 

submitted with justification. 
48. Treate� effluents shall be maximally reused to aim for zero discharge. Where ever not possible, a detailed/ 

manag�ment plan for disposal should be provided with quantities and quality of waste water. 
49. The tr�ated effluents should normally not be discharged into public sewers with terminal treatment facilities as , 

they adversely affect the hydraulic capacity of STP. If unable, necessary permission from authorities should be 
taken. \ 

50. Constr�ction activities including movements of vehicles should be so managed so that no disturbance is caused to 
nearby residents. 

51. All necJssary statutory clearances should be obtained a nd� subh) i {,ted before start of any construction activity and 
if this tondition is violated. the clearance, if and' wn(m g-ive11, �h�dl be automatically deemed to have been 

I l' . . " " 
cancelled. 

� 
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;,c f{j, lwns hlp P•oiill::!•.I'Jl<• "'-""'-' WlshJown Nol!!a" " Se,;to•· 1� 129, Bl, 133 &134, Nolda, t ehsii·Oa.t/Sada<, Dlstrlet· 

\ 
Gautam Bu_fldhaNagar, U.P., M/sJaypee lnfr<ttechUd. 

52. P9rking areas should be in accordance with the norms of MOEF, Government of India. Plans may be drawn up 
adcordingly and submitted. 

53. T�e location of the STP should be such that it is away from human habilitation and does not cause problem of 
oqor. Odorless technology options should be examined and a report submitted. JJ' 

54. Th� Environment Management plan should also include the break up costs on various activities and the 
m�nagement issues also so that the residents also participate in the implementation of the environment 
mAnagement plan. 

55. De�ailed plans for safe disposal of STP sludge shall be provided along with ultimate disposal location, quantitative 
esr,imates and measures proposed. / 

56. Staltus of the project as on date shall be submitted along with photographs from North, South, West and East side 
facing camera and adjoining areas should be provided. 

57. Specific location along with dimensions with reference to STP, Parking, Open areas and Green belt etc. should be 
pr+ided on the layout plan. / • 

58. Th9 DG sets shall be so installed so as to conform to prescribed stack heights and r�ions and alsp to the noise 
sta�dards as prescribed. Details should be submitted. 

59. E-Waste Management should be done as per MoEF guidelines. 
60. Ele�trical waste should be segregated & disposed suitably as not to impose Environmental Risk. 
61. The\ use of su;tably processed plastic waste in the construction of roads should be considered. 
62. Displaced persons shall be suitably rehabilitated as per prescribed norms. "' 
63. Disdensary for first aid shall be provided. 
64. Sa�1 disposal arrangement of used toiletries items in Hotels should be ensured. Toiletries items could be given 

co plementary to guests, adopting suitable measures . 
65. Dies I generating set stacks should be monitored for CO and HC. 
66. Groilind Water downstream of Rain Water Harvesting pit nearest to STP should be monitored for bacterial 

cont�mination. Necessary Hand Pumps should be provided for sampling. The monitoring is to be done both in pre 
and post monsoon, seasons. 

67. The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MoEF norms. 
68. A S1parate electric meter shall be provided to monitor consumption of energy for the operation of 

sewage/effluent treatment in tanks. 
69. An e�ergy audit should be annually carried out during the operational phase and submitted to the authority. 
70. Projdct proponents shall endeavor to obtain ISO: 14001 certification. All general and specific conditions 

men�ioned under this environmental clearance should be included in the environmental manual to be prepared 
for tHe certification purposes and compliance. 

71. Envirpnmental Corporate Responsibility (ECR) plan along with budgetary provision amounting to 2% of total 
projeft cost shall be submitted (within the month) on need base assessment study in the study area. Income 
gene�ating measures which can help in up-liftment of weaker section of society consistent with the traditional 
ski.lls bf the people identified. T. he program me can in�lude activities such as old age homes, rain water harvesting 
proviJions in nearby areas, development of fodder farm, fruit bearing orchards, vocational training etc. In a�dftipn, vocational. training for individuals shall be imparted so that poor sec�?� of socie:y can take up �elf 
emplqyment and JObs. Separate budget for commun1ty developrnent aCtiVIties and mcome generatmg 
programmers shall be specified. Revised ECR plan is to be submitted within 3 month. Failing which, the 
envlrdrHn e ntal Clearance shall be deemed to:be cancelled. . 

72. Appr;briate safety measures should be made for accidental fire. 
• 73. SmokJ meters should be installed as warning measures for accidental fires. 

74. Plan fdr safe disposal of R.O reject is to be submitted. 
I . 

Specific Conditions: 
1. If the proposed project is situated in notified area of ground water extraction where creation of new wells for 

groun1 water extraction is not allowed, requirement of fresh water shall be met from alternate water sources 
other than ground water or legally valid source. I 2. In comlpliance to Hon'ble Supreme Court order dated 13/01/2020 in lA no. 158128/2019 and 158129/2019 in Writ 
petitior. no. 13029/1985 (MC Mehta Vs GOI and others) anti smog guns shall be installed to reduce dust during 
excavabon. �A 3. Since +e proposed project falls in Critically P.olluted Areas (CPAs), Severely Polluted Areas (SPAs) the provision of 1 l'\ 
the mechanism farmed regarding compliance of Hon'ble NGT order in OA l038/2018 dated 19-08-2019 by 
MoEF&\ CC, Govt. Of India vide letter dated 31-10-2019 shall be followed in letter and spirit. 

4. All the additional condition for grant of Consent to Establish {CTE)(Consent to Operate (CTO) related to Pollution 
mitigatl�n measures as prescribed in the office memo

. 
randL;m of �OE���.c. ' 

.. 

G
· .. 

ol. dated 3.1.10.2019 and as deemed 
fit by Ur Pollution Control Board in the consent orders shall bE(follow·eCfby\{>roje&t Proponent. 

5. The prc,>ject proponent shall submit within the next 3 1�s-ttfe\�1J\i,ls of solar power plant and solar 
· �-=�� 
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E.<;. fm lowo.hfp P<oi"' "Jovooe Greeos Wl<h T Q!!(!)J!oid3" at Sedor·l28, 129, 131, 133 & 134, Nolda, T ohoii·Dar;{Sada.<, Di<trf•t: 
Gautam Buddha r.tagar, U.P., MlsJaype�lnfratech ltd. 

e ectrification details within the project. 
6. T�e project proponent shall ensure to plant broad leave trees and their maintenance. The CPCB guidelines in this 

r)gard shall be followed. 
7. TTe project proponent shall submit within the next 3 months the details on quantification of year wise CER 

a�tivities along with cost and other details. CER activities must not be less 2% of the project cost. The CER 

a�tivities should be related to mitigation of Environmental Pollution and awareness for the same. 
8. T1e project proponent shall submit within the next 3 months the details of estimated construction waste 

generated during the construction period and its management plan. 
9. Tje project proponent shall submit within the next 3 months the details of segregation plan of MSW. 

10. THe project proponent shall ensure that waste water is properly treated in STP and maxim urn amount should be 
rel1 sed for gardening flushing system and washing etc. For reuse of water for irrigation sprinkler and drip 
irr gation system shall be installed and m�intained for proper function. Part of the treated sewage, if discharged 
to sewer line, shall meet the prescribed standards for the discharged. Under any circumstances untreated sewage 
sh · II not be reused or discharged t�icipal sewer-line. 

11. The project proponent shall segregate the liquid bio-medical hospital/nursing home effluent and shall install ETP 
of �dequate capacity for the treatment. 

12. Thl project proponent shall submit an estimate of quality of segregated Bio-medical waste of each category, 
s.cl eciule for training of various categoril!s of employee involved in. Bio-me�ical vva�te man�gem<:nt at vnrious 
levels of Bio-medical waste generatio�:1 hospital within next 3 months to Sf::IAA U.P. 

13. Th� project proponent shall engage the agency authorized by UPPCB for Bio-medical waste collection, 
trafsportation, treatment and disposal. 

14. Au]horization from UPPC6 under Bio-medical waste (Management and Handling) rule, 2016 shall be obtained. 

15. Th� project proponent shall install micro solar power plants, toilets in nearby villages, public place or school from 
CE�fund of the project for which E.C is granted in addition to and water harvesting pits and carbon sequestration 
par s I designed ecosystems. -

16. The project proponent will ensure that proper dust control arrangements are made during construction and 
pro1er display board is installed at the site to inform the public the steps taken to control air pollution as per the 
Con truction and Demolition Waste Management Rules. 

17. The project proponent shall obtain the forest clearance and permission of Central and State Government as per 
law under the provisions of Forest (conservation) Act, 1980 before the start of work. 

18. Solar energy to be used alternatives on the road and common places for illumination to save conventional energy 
as per ECBC Code. 

19. The \project proponent shall submit within the next 3 month the data of ground water quality including fluoride 
parareter to the limit of minimum deduction level for all six monitoring stations. 

20. Mini_Cum 15% area of the total plot area shall be co�pulsorily made available for the green area development 
inclu1ding the peripheral green area. Plantation of tr�'es should be of indigenous species and may be as per the 
consulta tion of local district Forest Officer. 

21. The �aste water generated should be treated prorierly in scientific manner i.e. domestic waste water to be 
treat d in STP and effluent such as RO rejects with high TDS and other chemical bearing effluent shall be treat:,Y 
sepa�ately. · 

22. Permission from local authority should be taken regarding di�charge of excess water into the sewer line. 
23. The eight, Construction built up area of proposed construction shall be in accordance with the existing FAR 

norm1� of the competent authority & it should ensure the same along with survey number before approving layout 
plan � before according commencement certificate to proposed work. Plan approving authority should also 
ensu�e the zoning permissibility for the proposed project as per the approved development plan of the area. 

24. All refuired sanitary and hygienic measures should be in place before starting construction activities and to be 
main ained throughout the construction phase. 

25. Proje t proponent shall ensure completion of STP, MSW disposal facility, green area development prior to 
occup1

ation of the buildings. 
26. The project proponent shall obtain forest clearance under the provisions of Forest (Conservation) Act, 1986, in 

case of the diversion of forest land for non-forest purpose involved in the project. 
27. The p�oject proponent shall obt�in clearance from the National Board for Wildlife, if applicable. 
28. The p1oject proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan and approved 

by th� Chief Wildlife Warden. The recommendations of the approved Site-Specific Conservation Plan I Wildlife 
Mana ge ment Plan shall be implemented in consultation with the State Forest Department. The implementation 
report\ shall be furnished along with the six-monthly co!J)pliance report. (in case of the presence of schedule-! 
specie� in the study area). /'/ ·--, \_' 

" 
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29. Tlile project proponent shall obtain Consent to Establish I Operate under the provisions of Air (Prevention & 

C�ntrol of Pollution) Act, 1981 and the Water {Prevention & Control of Pollution) Act, 1974 from the concerned 
sr1ate pollution Control Board/ Committee. 

· 

30. T�e project proponent shall obtain the necessary permission from the Central Ground Water Authority, in case of 
d�awl of ground water I from the competent authority concerned in case of drawl of surface water required for 
the project. 

31. T�e project proponent shall obtain authorization under the Hazardous and other Waste Management Rules, 2016 
as \ amended from time to time. 

32. Prpvision shall be made for the housing of construction labour within the site with all necessary infrastructure and 
fa1ilities such as cylinder for cooking, mobile toilets, mobile STP, safe drinking water, medical health care, creche 
and First Aid Room etc. 

33. Adfquate drinking water and sanitary facilities should be provided for construction workers at the site. Provision 
sh9uld be made for mobile toilets. The safe disposal of wastewater and solid wastes generated during the 
co��struction phase should be ensured. 

34. Th solid waste gene:ated should 
.
b� properly collec�ed and segregated. 

_
Dry/inert solid waste should be disposed 

off to the approved s1tes for land f1111ng after recovenng recyclable matenal. 
35. Co�porate Environmental Responsibility shall be prepared by the project proponent and the details of the various 

hers of expenditure to be submitted as per the guidelines provided in the recent CER notification No. 22- · 

65/ 017-IA.III dated 01/05/2018. A copy of resolution of board of directors shall be submitted to the authority. A 
list of beneficiaries with their mobile nos./address should be submitted along with six monthly compliance 
repprts. 

36. No parking shall be allowed outside the project boundary. 
37. Digging of basement shall be undertaken in view of structural safety of adjacent buildings under 

information/consultation with District Administration/Mining Department. All the topsoil excavated during 
construction activities should be stored for use in horticulture /landscape development within the project site.· 

I 
Add�'tional soil for leveling of the proposed site shall be generated within the sites (to the extent possible) so that 
nat ral drainage system of the area is protected and improved. 

38. Surf ce rain water has to be collected in kacchha pond for ground water recharging and irrigation of horticulture 
and eripheral plantation. 

39. The pproval of competent authority shall be obtained for structural safety of the buildings due to any possible 
eart�quake, adequacy of fire fighting equipments etc. as per National Building Code including measures from 
light1ng. 

40. Disp?sal of muck during construction phase should not create any adverse effect on the neighboring communities 
and pe disposed off taking the necessary precautions for general safety and health aspects of people, only in 
approved sites with the approval of competent authority. 

41. The �\ iesel generator sets to be used during constr�ction phase should be low sulphur diesel type and should 
conf rm to Environments {Protection) Rules prescribed for air and noise emission standards. 

42. Ambi nt noise levels should conform to residential �tandards both during day and night. Incremental pollution 
loads on the ambient air and noise quality should be closely monitored during construction phase. Adequat� 
measures should be made to reduce ambient air and noise level during construction phase, so a·s to conform to 
the s� ipulated standa;ds b•r CPCB/UPPCB. · 

43. The green area design along the periphery of the plot shall acbieve attenuation factor conforming to the day and 
nlght (1oise standards prescribed for residential area and pollution also reduced. The open spaces inside the plot 
shoul� be landscaped and covered with grass and shrubs. Green area Development shall be carried out 
consi�ering CPCB guidelines including selection of plant species and in consultation with the local DFO/ 
Agric lture Dept. 

44. The bl!lilding should have adequate distance between them to allow movement of fresh air and passage of natural 
light, Air and ventilation. 

45. Pave�ents shall be so constructed as to allow infiltration of surface run-off of rain water. Construction of 
pave1ents around trees should be able to facilitate suitable watering, aeration and nutrition to the tree. 

46. Roof t!p water in rainy season is to be discharged into RWH pits for ground water recharging. Arrangement shall 
be ma· e that waste water and storm water do not get mixed. 

47. All the internal drains are to be covered till the disposal point. 
48. This e�vironmental clearance is issued subject to land use verification. Local authority I planning authority should 

ensure lthis with respect to Rules, Regulations, Notifications, Government Resolutions, Circulars, etc. issued if any. 
49. Reflect ing paint should be use� on the �oof top and

. 
side �1:1Us oJ.the b�ildi�g tow

.,
er for c?oling effect. 

. Concralmg factual data and mformat1on or subm1ss1on of false/fca(:>ncated data and fa1lure to comply With any 
of the conditions stipulated in the Prior Environmental Clearance attract �t;ff6'tl under the provision of Environmental 

""''�;t·"""' · I m�;;:;. _ _,;,�v ��� 
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e.C. for To ee Greens Wish Town Noida" at Sector-128, 129, 131, 133 & 134, Noida, Tohsii-Darl/Sadar, OiJ:trict­

Gautam Buddha Nazar, U.l'., M/s Jaypee Infra tech Ltd. 

(Protectio�' ) Act, 1986. 
This Environmental Clearance is subject to ownership of the site by the project proponents in confirmation 

with appro! ed Master Plan for G.B. Nagar. In case of violation; it would not be effective and would automatically be 

stand cancTIIed . 
Thr project proponent has to ensure that the proposed site in not a part of any no· development zone as 

required/pnescribed/indentified under law. In case of the violation this permission shall automatically deemed to be 
cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this Clearance shall 
automati ca)ly deemed to be cancelled. 

Further project proponent has to submit the regular 6 monthly compliance report regarding general & specific 
conditions as specified in the E.C.Ietter and comply the provision of EIA notification 2006 (as Amended). 

Th�se stipulations would be enforced among others under the provisions of Water (Prevention and Control of 
Pollution) �ct, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environme

. 

nt (

. ·

Protection) Act, 1986, 

the Public \Liability (Insurance) Act, 1991 and EIA Notification, 2006 including the arneDdment:; and rules made 

thereafter, 
... 

No ....... ....... +· · · /Parya/SEAC/4930-4769/2019 . Dated: As above. 
Copy with emclosure for Information and necessary actlon to: 

(Ashish Tiwari) 

Member Secretary, SEIAA 

1. ThelPrincipal Secretary, Department of Environment, Govt. of Uttar Pradesh, Lucknow. 

2. Adv1 sor, lA Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira Paryavaran 
Bhay.an, Jor Bagh Road, Aliganj, New Delhi. 

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya Bhawan, 5th 
Flodr, Sector-H, Aliganj, Lucknow. 

4. Disttict Magistrate G.B. Nagar. 

5. The \Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomti Nagar, 

Luc,now. 
6. Copy to Web Master/ guard file. 

I 

/' 
I' 

{Ashish Tiwari) 

Member Secretary, SEIAA 

.. 
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l!PPCB 

UTTAR PRADESH POLLUTION CONTROL BOARD � 'd.:'�Ji 'itlfii 
"'��-... ... ��· ?�""r f.l•i'A 

Building. No TC-12V Vibhuti Khand,.Gomti Nagar, Lucknow-226010 

Phone:0522-2720828,2720831, Fax:OS22-2720764, Email: info@uppcb.com, Website: www.uppcb.com 

CONSENT ORDER 

Ref No.- Dated : 31/03/2021 
115588/UPPCB/N oida(UPPCBRO)/CTO/water/N 
QIDA/2020 

To, 
�'/ 

Shri JA YPEEINFRATECHLIMITED JA YPEEINFRA TECHLIMITED 

M/s JAYPEE GREENS WISH TOWN SECTOR 128 129 131 133 134 

JAYPEE INFRATECH LIMITED SECTOR-128 ,NOIDA ,GAUTAM BUDH 

NAGAR,GAUTAM BUDH NAGAR,201304 · 

NO IDA 

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974 
(as amended) for discharge of effluent to M/s . .JA YPEE GREENS WISH TOWN 
SECTOR 128 129 131 133 134 

Reference Application No :10642930 Dated :31/03/2021 

1. 

2. 

3. 

For disposal of effluent into water body or drain or land under The Water (Prevention and control of 
Pollution) Act, 1974 as amended (here in after referred as the act) M/s. J A YPEE GREENS WTSH 
TOWN SECTOR 128 129 13 1  133 134 is hereby authorized by the board for discharge of their 
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic 
effluent through septic tant/soak pit subject to general and special conditions mentioned in the 
annexure ,in refrence to their foresaid application . 

This consent is valid for the period from 0110112021 to 31/12/2025 . 

In spite of the conditions and provisions mentioned in this consent order lJP Pollution Control Board 
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the 
Water (Previntion and Con trot of Pollution) Act, 197 4 as amended . 

This consent is being issued with the permission of competent authority . 

VI V E K o''"''" ,,,,., byVlVEKROY 

R 0 Y ��:���il:O��l�� 

For and on behalf of U.P. Pollution Control Board 

CE0-1 

Enclosed : As above 

(condition of consent): 

Copy to: Regional Officer, UPPCB,Noida. 

' � 

VIVE K ��9��� ���yed 
0;Jt�: 

R 0 Y ;����2�3+1os·3o· 

CE0-1 
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U.P. POLLUTION CONTROL BOARD, LUCKNO'V 

AnnextJre to Consent issued to M/s.JAYPEE GREl!�NS '\'ISH TO,VN SECTOR 128 129 131 133 
134 vide 

Consent Order No. 10642930/ Water Dated : 3 I /03/2021 
CONDITIONS OF CONSENT 

1. This consent is valid only for the approved production capacity of Group Housing Project. 

2. The quantity of maximum daily effluent discharge should not be more than the following : 

3. 

4(a) 

4(b). 

5 . 

� 

Effl _yent Dischar e Det�ils 
S.No Kind ofE f 'fulant Maximum daily Treatment facility and 

discharge,KLL<!i!Y 
. - . ,_..,..., ' 

discharge point 
1 ___ _._, 

Domes tic 4855 KLD STP 

Arrangement should be made for collection of water used in process and domestic effluent 
separately in closed water supply system. The treated domestic and industrial effluent if discharged 
outside the premises, if meets at the end of final discharge point, arrangement should be made for 
measurement of effluent and for collecting its sample. Except the effluent informed in the 
application for consent no other effluent should enter in the said arrangements for collection of 
effluent. It should also be ensured that domestic effluent should not be discharged in storm water 
drain . 

The domestic effluent should be treated in treatment plant so that the should be in conformity with 
the following norms dated treated effluent . 
-.-

Domestic Eff ulant 
S.No Parameter Standard 

1 Total Suspended Solids As Qer EP Act 1986 
2 BOD As per EP Act 1986 
3 COD As per EP Act 1986 
4 Oil & Grease As per EP Act 1986 

The industrial effluent should be treated in treatment plant so that the treated effluent should be in 
conformity with the following norms .. 

L_ --�--- 1- n _d_u_s-tr-i -al-E-�-rr_u_la_n_t
____________ _____________ � 

L S.No I Parameter I Standard ] 
Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from 
washing of floor and equipments etc should be treated before its disposal with treated industrial 
effluent so that it should be according to the norms prescribed under The Environment (Protection) 
Act, 1986 or otherwise mandatory . 

6. 

-.......7. 

The other pollutant for which norms have not been prescribed, the same should not be more than the 
norms prescribed for the water used in manufacturing process of the industry . 

The method for collecting industrial and domestic effluent and its analysis should be as per legal 
Indian standards and its subsequent amendments/standards prescribed under The Environment 
(Protection) Act, 1986. 

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and 
disposed of on one disposal point. This common effluent disposal point should have arrangement for 
flow meter/V Notch for measuring effluent and its log book be maintained . 

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order. 

Specific Conditions: 

134
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1. Unit shall comply with Uttar Pradesh Groundwater (Management and Regulation) Act 2019. If the 
project fails to comply with this condition then this consent shall automatically stand revoked. 
2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all othet" 
applicable mles notified under E.P. Act 1986. , 
3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with 
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) 
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016. 
4. The treated effluent/sewage shall be used for irrigation purposes as much as possible. The 
guidelines developed by the CPCB for the utilization of treated effluent for the inigation purposes is 
available at the URL http://cpcb.nic.in/NGT/Guidelines-UTE-Irrigation.pdf 
5. The Unit shall comply with the provisions of notification dt. 07-10-2016 of Ministry of Water 
Resources, River Development and Ganga Conservation, GOI. 
6. The Unit shall submit the point wise compliance report of the CTO issued by the Board for the 
year 2019 and the audited balance sheet for the cunent year and the details of fees deposited during 
last year within a month failing which consent would be deemed void. 
7. At the site a display board size 4x6 feet shall be installed to display the provisions of Construction 
and Demolition Rules 2016. 
8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also 
independent flow meters, logbook and electric meter should be installed for Sewage treatment plant. 
9. The Unit should be operated in such a way so that there is no adverse impact on public and 
environment. 
10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For 
green belt at least 8 feet height plants should be planted which shall be properly protected as proper 
irrigation and maneuvering arrangements shall be made. For the development of the green belt the 
guidelines issued vide Board office order no. HI 0405/220/2018/02 Dt. 16-02-2018 shall be 
complied. 
11. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior 
approval before making any modification in product/process /fuel/ Plant machinery failing which 
consent would be deemed void. 
12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified I approved 
laboratory under E.P. Act 1986 

13. The Unit will ensure the installation and continuous uninterrupted data supply from the 
OCEEMS to the CPCB server within a month failing which consent would be deemed void. The unit 
shall maintain strict supervision on fluctuations in operating parameters with respect to each 
treatment unit of the Effluent treatment plant. 
14. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands 
automatically suspended for that period. 
15. The Unit shall abide by orders I directions issued by Hon'ble Supreme Court Hon'ble High 
Court, Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control 
Board for protection and safe guard of environment from time to time. 

Issued with the perm�ion of competent authority. V J V E t( ��g������ s���ed Date: 
Roy 

l0/1.03.31 

10:25:51 +US'30' 

For and on behalf of U.P. Pollution Control Board . 

-..... CE0-1 
� 
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Sub: Extension of date of completion., 

JAIPRAKASH ASSOCIATES liMITED 

FACILITY MANAGEMENT GROUP 

Sedor 128, Noida 
Dated : 25.02.2023 

The date of comp l etion of the foilowit1%J Work Orders hayepE)eQ t3xtended asfuer details givenbelow: ..... 
_ 

• • . c . • 
- · ·

•••• 
------ ....... _ .. __ . _ 

.... 
-

-• �'"w- . . vJ __ . 
·

. - - - - · w -��_,_,,_,,_..,_,_,,_._._..,.w_ ...... _,"""""'''""' 

Sl. 
Name of Contractor 

No. 

l !M/s Devi Ram & Co 

�,.Y 

Sr. General Manager 

\.._)PY to: 

( l) Shri V .K. Dutta ji 
(2) Shri A. K. Singh ji, HOD (F&A) 

(3) Shri Suneet Juneja Ji 
(4) Shri Sunil Choul:an Ji 

Particulars of Work Orders 

"""' 

Q,at� qf Compl�tion ·, 
As per W.O 

I Last 

Exten:lion 

� 

Extended 

up to 

31.082023 

., 

? 
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·�� JAIPRAKASH ASSOCIATES UMITED 
FACiliTY MANAGEMENT GROUP 

Sector 128, Noida 
Doted : 24.12.2022 

Sub: Extension of date of completion. 
The date otcorn'�.l.etiQn oUhe following Work Ord.�rshavebeen extended asj:;ier deta ils given below: 

___, .. · · ... ·· ·· · · · · · --�--__,...... . � -�-�--· - ····· ·· ·· · 
Date oJCompletiqn . 

Sl. 
Name of Contractor 

No. 

(j 

M/s UIGC �y Service 

2 

3 IM/s Samir Kumar 

,;(it\·¥i�rma} 
Sr. General Manager 
Copy to: 
( 1) Shri V.K. Dutta ji 
(2) Shri A. K. Singh ji, HOD (F&A) 
(3) Shri Suneet Juneja Ji 
(4) Shri Sunil Chauhan Ji 
(5) Col (retd) A.K. Singh Ji 

(6) Shri Gajendra Kumar ji 

Particulars of Work Orders 

Housekeeping Services including Cleaning and 
Management for 7 Towers of Klassic (AA0-12 & AA0-15) 

'Tower of Kosmos ( AA09), STP-3 and Service Center -8 

including basern� and adjoining areas, at jaypee 
Greens, Wishtown, Noida, U.P. 
JAL/FMG/MAINT/213/1280 Dt. 24.09.2019 

Tanker for disposal of Sewaage 
at STP-3 at jaypee �h Town ��oida. 
JAl/FMG/MAINT/213/516 Dt. 30.09.2022 ,-

:,;.:· -.. 

Provisioning of resources for miscel!aneous works: 

As per W.O 

I last 

30.09.2022 

30.11.2022 

(Horticulture & Masonry), Jaypee Wish Town, Naida U.P. I 31 12.2022 
JAL/FMG/MAINT/213/1809 Dt. 30.11.2019 � 

;w 

Extended 

30.0Q:.2023 

28,p2.2023 

31.14.2023 

'i¥ 
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[1/\/s Devi Ram & Co. 

(Proprietor: Devi Singh) 
H.No-113, Nahal' Sii'{Jh Colony, Sector-3. 
Bollabgorg, Fo1idubc1d. Horyana-121 004, 
PAI'J : ASTPS9669N 
GST!N. : 06ASTPS9669N l Z9 

WORK ORDER 

KA. 
ASSOCIATES LIMITED 
--

fucilii-y Management G1'oup 
Secim-- !28. Nui<Jo --:ZOI :JC-1 

,. ,,,<+ r 3 N ,,- (U' 11 1 u b,,,, __ 7. - . •  ogc., ._,, ,1 
Tele i'h 0120-2470800 /lj6090UU 

Fox No. 0120- 4609917 

� �ub: Hiring of Power Compressor Tanker for disposal"(j)·-�ewage at STP-3 at Jaypee Wish 

""-

v 

� ·,. t>·, 

'--� 
7: -r �"" ;, 

� ' · 

1-• 
' 

Town, Naida. 

Sir, 
With reference to your offer and further negotls;,tions on the above mentioned 

subject. we (the Client) hereby assign you (the Contractor) to corryout the subject work on 

the following terms and conditions: 

1.. Name of "Work" 

2. Date of Commencement 

3. Period of Hiring 

4. Value of Work 

5. Taxes 

For DEVI RAM& GmMPANY 
� c I )�� �i?' 

Proprietor 

·.,;#,;, 

� 

, 

Hiring of Tanker for cleaning work by new power 

compressor machine (Sewer Line, Safety Tonk, 

Water Tonk) at Joypee Wish Town, Naida. 

The Work sh a i l  commence from the Date of issue of 
this Work Ord er or the Date of actual 
commencement of Work at Site, certified by the 
Site-In-Charge. 

03 (Three) Months as reckoned from the Date of 
Comrrencement. 

The Volue of work is Rs. 18,00,000/- {Rupees 
Eighteen Lokhs Only) as per BOO. 

Except CGST/SGST/IGST, all other toxes, duties 

:evies, labour cess, royalties or any other statutory 
obligotion sholl be deemed to be included in the 

quoted rates of the controctor. No ciaim on this 
account will be entertained or allowed at any 

stoge subsequently. 

CGST /SGST /IGST, if applicable, shall be payable as 

per prevailing norms and certification by EIC. Taxes 

shoii be deducted as opplicoble ot sources in 

co:rp � �e�d ; , .iJourux 

Office ;. 
H�Jad, Office \' 

P�e- 6) t) 6b 
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No. : JAl/FMG/Maint/213/516 

Dated: 301h September 2022 

accordance with the statutory requirement from all 

payments including advances. 

It is mandatory tor the Contractor to get himself 

registered with concerned authorities and pay all 

taxes as applicable. 

Further, it is also mandatory for the Contractors to 
submit their Tax I nvoice in the printed letter hood of 

their firm. The letter head m ust contain PAN 

number, GST number printed on it. The nome an� 
ad d ress of the Client should be clearly mentioned 

as: Jaiprakosh Associates Limited, Sector 128, Noida 

(UP) 

6. Obligations of Contractor: 

The Contractor shall ensure than 

a) The Contractor shall provide experienced Operator/Drivers with Tanker with valid 

license. 

b) The Contractor· shall have proper pe rmit, license, Certificates, etc. authorizing the 

use of Equiprnent. 

c) The Equipments shall have to be in perfect working cond ition and is not liable to 
break d own. 

d) The Operator/Driver shall comply with the instructions of the Client at Site. 

e) The Charges including cost of drivers/operators & helpers, FueL Oil. Lubricants, 

commissioning and necessary maintenance & repairs etc. for the ope rotion of 

the Equipment. 

f) The Contractor shall maintain proper logbook for the Equipment indicating the 

Trips of deployment working duly attested by the Client's representative at Site. 

g) In case of change of Operator/Driver, the Contractor shall give advance 

intim ation to the Client and also provide a su itable replacement thereof and 

h) The Contractor shall remove the Equipment from Site immediately after the 

completion of the Work or as ordered by the Client. 

i) In case of any occident to any workmen in the course of performance of work 
because of any reason, any compensation, if payable, s he ll be paid by the 

Contractor at its own cost. No claim of the Contractor shall be entertained on this 

account. 

j) The Contractor shall make ovoilab!e ad d itional tanker having 22 KL/8 KL 

ca pacity , if requirement is felt by the Sile-ln-Chorge, however the payment for 

It,.,_ 

For DEVI RAM & COMPANY 

4>�� Ob' 

""'-·, ' .. /\. 
t. --.\. '\ }2 Y-.:" _.-\,, 1. / 

It 

" 
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No. : JAL/FMG/Maint/213/516 

Dated: 301h September 2022 

the same will be made as per the rates mentioned in the BOQ. 

7. Obligation of the Client: 

a) The Client shall make payments to the Contractor for satisfactory performance of 

the Work in accordance with the terms and condifons of this Work Order. 
>f'"�-:-.. 

b) The Client shall make statutory deductions towards TDS (Income Tax). 

ct 

8. Terms of Payment: 
� 

The CC�';t;;6)ctor shali submit Monthly Tax I nvoice along with all supr)ort ing 

documents and with all requisite attachmenls and information as prescribed 

by the EIC, as per !he formats provided by the Client. The monthly tax Invoice. 

After cer!!fication of the bill by "EIC", the client shall pd'r the Contractor 

amount payable within 30 working days from the date of submission of the bill 

after due checking of the same. However any procedural delay in payment 

beyond 30 (Thirty) working days shall not entitle the Contractor to pay interest 

on delayed po ymen t of the due amount. 

Deduction from the Contractor's bill shall be mode on account of TDS 

(Income Tax) as per the applicable statu ary laws and on account of any 

other dues recoverable from the Contractor. 

All interim payments to the Contractor shali be treated as provisional 

payment and shal! be subject to final adjust me nt in the payment of the Final 

Bill after completion of the work. 

9. Termination: 

The Work order con be terminated: 

a) By mutual consent of the Client and the Con tractor at any stage during the 

V currency of the Work Order, or 

b) By the Client, if the Contractor fails to fulfill its obligations and responsibilities 

contained in this Work Order without any liabil!ty to the Client and 

c) On term ination the Contmctor shall only be entitled for the payment on prorate 

basis in accordance with ihe terms and condilions of this Work Order. 

1 0. Dispute Resolution: 

Save where expressly stated to the contrar; in 1his Work Order, any dispute, 

difference, or controversy of whatsoever nature howsoever arising under, out of 

or in relation to this Work Order, between the Client and the Contractor and so 

notified in writing by either party to the other (the "Dispute") in the first stance 

For DEVi RAM & COMPANY 

� '2 .. �- 4t tj 
Proprietor 

,!�� � (9 3 �d b 6 

� 
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No. : JAl/FMG/Malnt/213/51 b 

Dated: 301h September 2022 

shall be attempted to be resolved amicably, failing which, the Dispute shall be 
referred to the Director of Jaiprakash Associates Limited (JAL) for decision. The 
decision of the Director of JAL shall be conclusive, final, and binding upon the 
Contractor. However, the execution of the Work shall not be affected due to 
any such Dispute. 

11. Insurance: 

11.1 The Contractor shal! take all necessary insurances & ES I for the period up to the 

completion of Work to CO\� plants, machineries, equipn1ent. manpower & 

third party damages for property and "men requir·ed and engaged for the 
satisfactory performance of the Work. 

11 .2 The Employer shall t ake Contractor's All Risk Policy (CAR Policy), which shall 
cover works to be executed <l..Wder various sub-contracts including the works of 
this Contract. The terms and conditions of the CAR Policy shall be bindin g on 
the Sub-contractors. The amount of premium of the CAR policy sha!l be paid 
by the Employer and shall be recovered from tl1e Sub-contractors through 
their R.A Bills on pro-rata basis. In case of damage or loss etc. to the works of c 

pmticular contract, the same shali be made good by the respective Sub­

contractor at its own cost. The amount of compensation received from lhe 
Insurance Company shall be passed on to the concerned Sub-contractor. The 
possible difference/loss in compensation, if any, shall be borne by the 

Contractor. The Employer shall not be liable for any loss suffered by the Sub­
contractor on this account. The Sub-contractor shall be free to participate 
and assist the Employer in presenting and pursuing the claim. 

12. Indemnity: 

t\TflEJ 'i'tJient and its associated companies I s ubsidiaries and its directors, 
personnel, officers and employee shall be indemnified and held harmiess by 

the Contractor for and against any liabilities, losses, damages, claims, costs 
and expenses, interest and penalties (including, without limitation, Attorney's 

fee and expenses) suffered or incurred by Client orising out of or resulting from 

the breach of any representation, warranty, covenant or obligation of the 
Contractor contained in the Work Order; 
The provision of the Clouse 12 (a) above shall survive the termination of this 

Work Order. 

13. Governing laws and Jurisdiction: 

This Work Order shalf be construed and interpreted in accordance with the 

governed by the laws of India. The local Courts of Gautam Budh Nagar (UP) 
and the Hon'ble High Court of Judicature at Allahabad shall have exclusive 
jurisdiction over all matters arising out of and relating to this Work Order. 

\.,,_ 

For DEV! RAM & COMPANY 
"" I 

P�e -- b'\ � c £ 

CA. ' C• 
2 �Jl •?r�7 

Proprietor 

''t-.. 
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No. : JAl/FMG/Maint/213/516 

Dated: 30th September 2022 

14. Special Conditions: 

a) The Equipment shall be made available by the Contractor for execution of 

the Work for a minimum of 1 0 Trips per day for colleclion of sewer from 

manhole near STP-2 to disposal at manhole neor STP-3. 

b) The Contractor shall work in close co-ordination with the Client, and its 
authorizeGlrepresentativefor all activities of the Work. 

<> 

c) �Contractqr shall be responsible and liable for safety of his workmen I 

labour at site. The safety equipments shall be an·anged by tile Contractor at 
his own cost (Helmet, shoes etc). 

d) Breakdown period of the Equipment having less than two hours at a stretch in 

a �gle day shall not be treated as breakdown time of the Equipment and 
can be adjusted by utilizing extra working hours. ,.\ny non-avoilabiliiy of the 

Equipment beyond two hours per day at a stretch shall be considered as 
Breakdown and no Rental Charges shall accrue Jill lhe alternate Equipment is 
made available by the Contractor. In such a situotion, the rentol chorges shoJI 
be paid on pro-rata basis. 

You are requested to sign and stamped this work order os token of your 
occeptance and mobilize & start work ot site as per the terms of above work 
order. 

Thanking you, 

Yours foithfully, 

Fo r 
J oiprakosh Associates 

[Suneet Juneja/Sun.il K!Jl:1)"'vt:r 
Authorized Signatory 

End.: (i) 

Copy to: (i) 
(ii) 

{iii) 
(iv) 
{v) 
(vi) 

Bill of Quantities (BOQ)- Annexure "A" 

ln-chorge Construction- Sh. V. K. Dutta Ji 

F&A Dept. 
Stores Dept. 

Billing Dept 

Dispatch 
Master File 

��� #' eS � o6 

Accepted 
M/s Devi Ram & Co. 
For 

[Proprietor] 
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.JAL/FMG/Maint/213/516 
Dated: 30th September 2022 

ANNEXURE: "A 

& 

"'-

� 

� 

� 
"j 

'-..../ 

Nome of Work : Hiring of Power Compressor Tanker for disposal of sewage at STP-3 at Jaypee Wish 
Town, Noida. 

Bill of Quantities (BOQ) 

s. Item Description Unit 
F" ·· .. �-· t · 

·-----�--·- .-.. .. -. .,---� .. 1;,·-·--"·· . I 
Power Compressor Tanker 

and disposal of sewage. 

Tanker (l 0 Tyre) Capacity Approx 2200 Trip 900.00 

�1..,--......,...,��-,---�.......,----- .,..,.,..._-+--�--····.,.··· ·-· J....,...�---,-,--+-+�..._�_.._�-l· 

(6 Tyre) Capacity Approx 8000 Ltr., Per Trip 

For Jaiprakash Assoc iates Limited 

Authorized Signatories 

< 

�� - 6 (; ccl 0 6 

R/01 

(Rupees Eighteen lakhs Only) 

For M/s Devi Ram & Co. 

Fon �diitA.M & COMPANY 

4 # 
Proprietor 

[Proprietor] 

'{ 
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).6 
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R;00 

**Endof Repart**Page 01 of 01 
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RA 2017 
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17.0 
17.2 
16.4 
15.3 
16.5 
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32.6 
31.7 
33.1 
32.9 

Amete 
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32.6 
33.1 
31.7 
32.6 
33.1 

3. This certificate shall not be used in Bay adveitising nmealia or os evlence. in the csatt anfl.aw witlhout prior yýitenéonsçnt of ihe atotatary 

0.5 

Carbon nonUdle 

: 1,Tiç nesults úndicatcd outy iefes to the icsed sauplcs and isted paanctrs and'dol'aksc Rny prodct. ̀The cusíon1er aslk orthe atove tests otuly. 

1.03 
1.00 
1.00 

1.26 
1.26 
1.18 
1.26 
1.00 

1.12 
1.26 

Shri Om Testing & Research Laboratory 
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Ravindra Kumar Sharma 
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(Name, Deslgnation & Signature with Se 
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N.A.B.L. Accredited, ISO 9001, ISO 14001 & ISO 18001 Certified Laboratory. 
Report Code: STRLY-04052019002 03 

Issued To: Project Name & address: Jaypee Greens Wish Town Noida 
located al seclor 128, 129, 131, 133 & 134. Noida Up 

Coordinates of the project: 28°31"2.62"N 77"21'40.16"E 

Sample Description:Anbient Air 

S, 

No 

3 

OF/0S8 (10012017) 

SAMPLING DETALS 

0412 2018 

Alcan 

SHRI OM TESTING & RESEARCH L LABORATORY 

Sample Collectcd by 
Sampling Protocol 
Weather Conditiou 

Sampling 

Date 

20.12 2018 

20.0T2019 

07,02.20I9 

slat dey 

T6.0220 19 

93 Percentie 

'Articulale intler 

('M2.5); g/u3 

STRINA)WATIUSTPO), 
Gravnctrk Mhd 

Plot No. 296, 1%t IN Rond, Sslot 21, Ghai Chaukhandi, Noila -30190 
Mob. :9971980045,98685462/0, 982154906 

wnll shrloudab (0mal.COn, Web. www.shriomlab.com, www.shriomlab in 

145.8 
145.9 
146.7 
146.2 
144.9 
145.7 
146.7 
144.9 
145.9 
146.7 
0.6 

**End of Report**Page 03 of01 

(Ambient Air Quality Analysis) 

239.6 
243.0 
246.6 

Prticulate Alutter 

(IS10): Jp/m) 

243.5 
2448 

(Part 2J): 2006 RA 2017 

246.5 
246.6 

TEST REPORT 

239.6 

244.0 
246.6 
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2.6 

:STRL. STAFF 
: STRIALAB/AIRISTP/0I 
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:(AAQ3) Villape Sultlaupur, 1.78 kn N 

Rev.:00 

TParenelrr 

Sulphur Dlorle 
(S0); g/uu) 

:2001, RA 2017 

Ccrtilicatc shall not be reproduced wholly or in part without prior wTitten consent of the laboratory. 

15.7 
16.8 
16.6 
17.6 
16.5 
15.4 
17.6 

15.4 
16.4 

17.5 

Analysis Duration: 05.12.201% to 26.02.2019 

0.8 

Sitrogen Digzide 

(R02); /n3 

IS 3182 

(Part 6) :2017 

30.2 
30.8 
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34.2 
30.5 
33.2 
34.2 
30.2 
31.8 
34.1 

1.6 

Issuc Datc: 27.02.2019 

Corbon mongxile 

us nocated only refer to the tested samples and lisled paramcters and do vot endorse any product. The custonier asked for the above tests ouly. 

ie Stall not be used in any advertising media or as evidence in the court of Law witlhout prior written consent of the laborat ory 

1.08 

1.13 
1.14 
1.19 
1.15 
1.08 
1.09 
1.08 
1.13 
1.19 

Shrl Om Testing & Research Laboratory 

0.04 

Ravindra Kumar Sharma 

(Name, Designation & Signature with Seal) 

Terhnical Manager 
Authorized Signatory 
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N.A.B.L. Accredited, ISO 9001. ISO 14001 & ISO 18001 Certified Laboratory. 

Report Code: STRLY-04052019002-02 
Issued T:1Project Name & address: Jaypee Greens Wish Toin Noida 

located at sector 128, 129, 131, 133 & 134. Noida U.P, 
Coordirgtes of the project: 2831"2.62"N 77°21'40.16"E 

Saniple Description:Anbient Air 

LASOr058 (10012017) 

SAMPLING DETAILS 

SHRI OM TESTING & RESEARCH LABORATORY 

Sample Collected by 

Datr 

Plot No. 296, 1st FNG Road, Sector-121, Ghari Chaukhandi, Noida - 201301 

Mob. :9971980045, 9868546270, 9821154906 
E-mail. : shriomlab@gmail.com, Web. : www.shriormlab.com, www.shriomlab.in 

Sampling l'rotocol 
Weather Condition 
Sampling 

07122011 

31112014 

1561161 

2J01.2010 

41622GI5 

Farticulaie NfaierNEI), MEN) 

|STCÄSURSTro; Crnnev 

137.5 
138.5 

137.6 
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140.2 
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RESULTS 
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(tard 13): 2096 LA 2017 

230.2 
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229,9 
236.8 
237.5 
222.7 
237.5 
222.7 
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237.4 
5.5 

-YiPAraintitr 

Rev.:00 

(S02); yg'm) 

*"End of heport* *Page 02 of 01 

:2001, RA 1017 

2 Ths cet-ficale shulí rot le icadued w:olly of in purt without prior writen consent of the laboraiory. 

16.2 
16.5 
16.4 

16. 
i15.9 
16.3 
16.5 
15.9 
16.2 

Issue Date: 27.02.2019 

Analysis Duration: 0S.12.2018 to 26.02.2019 

16.5 
0.2 
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(101). 'm 

(Parr 6) :10)7 

34.2 
31.5 

306 
336 
4.5 
35.1 
35. 
30. 
33.3 

35.0 
1,8 
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CO 

) Thss cenilcie tiall m be used un ny advertising nedis ot 3s evidenco in the court of Law wiUhout prior'written cogcnd of the laborairy 
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1.06 
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1.11 

1.10 
1.05 
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1.11 

Shri Om Testing & Research Laboratory 

0.03 

Ravindra Kumar Sharma 
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tehlcal Manager 
Authorized Signatory 
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Environmental Impact Assessment 

Fig 4.2- S02 Concentration during Winter Season 

Mitigation Measures 

Construction Phase 

The following mitigative measures will be taken: 

• The construction site will be encapsulated from all sides to avoid wind laded 

with construction material. 

• All dust producing construction materials will be transported to site with proper 

cover as tarpaulin. 

• Regular sprinkling of water shall be done at site for dust suppression 

• In high dust areas workers will be provided and encouraged to wear nose 

masks. 

4-13 Anticipated Impacts & Mitigation Measures 
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Jaypee Greens, Naida 

• Heavy Construction machinery and Vehicles plying on site will be regularly 

maintained, shall conform to Vehicular emission norms and shall be checked 

periodically. 

Operation Phase 

The following mitigative measures will be taken 

• The green belt will be properly maintained. 

� 
• Traffic movements will be smooth and movements of vehicles will be so that 

there is least idling time. 

• DG sets will be maintained regularly. 

4.4 NOISE ENVIRONMENT 

Any unpleasant sound is characterized as noise pollution. Sound possesses three 

definite properties 

• Intensity 

• Frequency 

• Duration. 

Intensity is loudness of a Sound, or the pressure it exerts through ear. It is 

measured in decibels (dB). In assessing noise an empirical measure called "dBA" 

indicates damage to hearing. The higher the dB (A) number, the greater is the risk 

of damage to hearing. 

Loud noise may adversely affect people in many ways e.g. noise may impede with 

sleep, speech, communication and can cause annoyance and other physiological 

problems. Occupational noise exposure is also the most common of Noise induced 

Hearing loss (NIHL), threatens the hearing of individuals exposed to noise pollution 

for longer periods of time, at a less intense level e.g. repeated exposure to noise 

pollution for longer periods of time, at a less intense level. Repeated exposure to 

noise pollution at a construction site can cause NIHL to the construction workers an 

effect that cannot be reversed. 

Major. sources of noise pollution during the construction and operational phases of 

the site will be from construction equipment and diesel generator sets respectively. 

Table 4.7 and 4.8 provides primary effects of noise pollution from construction and 

4-14 Anticipated Impacts & Mitigation Measures 
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Jaypee Greens, Naida 

Mitigation Measures 

Construction Phase 

}"'PI£\ (<.)Rj(I;Ns 
�t.�. /Y�,. . . ,.!,_...>;..,, .,\.»t,t 

Construction waste will be reused in the construction site only like filling low lying 

areas. Solid waste generated from the labour camp will be treated at site only . 

Operation Phase 

Segregation of Waste will be carried out for better management of Solid Waste at 

source only for which two bin system shall be used viz . 

·Green Biodegradable Waste 

Blue Non-biodegradable Waste 

Adequate provision shall be made for storage of Solid Waste and required means 

of access shall be provided. 

(i) For People in the building to-the place of storage. 

(ii) From the place of storage to a collection point specified by the waste collection 

authority and contractor. 

Door to Door collection of Solid Waste will be carried out by appointed agency/NGO 

and collected in storage bins which shall have following:-

);> Adequate lighting - natural and/or artificial. 

);> Good natural ventilation if completely enclosed e.g. High and low level air bricks. 

);> A smooth easily cleanable floor e.g. Paving or concrete float finished. 

);> The floor laid to a fall with suitable drainage. 

);> A suitable enclosure e.g .. Wooden fencing, brick or bamboo walls. 

In addition, bin storage areas for flats and Multi-Storied building should have 

following:-

);> A notice showing which properties are entitled to deposit refuses. 

);> Suitable" bump strips" provided internally on doors and walls to help prevent 

damage from loaded bins. 

);> Double doors with a clear opening of at least 1500 mm and a facility to hold doors 

open during collection. 

The Bio-degradable waste shall be treated at site only till arrangements are made 

by Yamuna Expressway Industrial Development Authority. Inert waste shall be 

co.llected and sold to recycler. 

Hazardous wastes will be stored in the premises only and will be given to 

authorized vendor. The Hazardous waste will be stored and disposed as per 

4-24 Anticipated Impacts & Mitigation Measures 
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Private, Privileged & Confidential 
Resolution Plan for Jaypee Infratech Limited 

 

 

Page 1 of 148 
 

 

Resolution Plan for Jaypee Infratech Limited (“JIL”), a company under Corporate 
Insolvency Resolution Process pursuant to the order dated August 9, 2017 of the Hon’ble 
National Company Law Tribunal, Allahabad bench and order dated November 06, 2019 
passed by the Hon’ble Supreme Court of India in Civil Appeal (Diary) No. 27229/2019 

 

 

 

Resolution Applicants  

Suraksha Realty Limited 

  Lakshdeep Investments and Finance Private Limited 

 

Dated: June 07, 2021 
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PART I 

OVERVIEW OF THE RESOLUTION APPLICANTS 

 

1. Details of the Resolution Applicants 

1.1. Suraksha Realty Limited 

A company registered under the provisions of the Companies Act, 1956 and having 

Corporate Identity Number U45201MH2008PLC180675, having its registered office at 3, 

Narayan Building, 23, L. N. Road, Dadar (East), Mumbai, Maharashtra - 400014. 

1.2. Lakshdeep Investments and Finance Private Limited 

A company registered under the provisions of the Companies Act, 1956 and having 

Corporate Identity Number U67120MH1993PTC072685, having its registered office at 3, 

Narayan Building, 23, L. N. Road, Dadar (East), Mumbai, Maharashtra - 400014. 

 

2. Details of Directors of the Resolution Applicant(s) 

Table 1: Details of Directors 

Sr. No. Name of the Resolution 

Applicant 

Name of the Directors 

1 Suraksha Realty Limited 1. Mr. Paresh Mohanlal Parekh 

2. Mr. Vijay Mohanlal Parekh 

3. Ms. Khyati Chintan Valia 

4. Mr. Harshal Pankaj Bhuta 

5. Mr. Ramesh Madanlal Jain 

 

2 Lakshdeep Investments and 

Finance Private Limited 

1. Ms. Raksha Sudhir Valia 

2. Ms. Shradha Jash Panchamia 

 

3. Declaration (s) under Section 29A of the Code from each of the Resolution Applicant(s) 

The declaration(s) under Section 29A of the Code from each of the Resolution Applicants is 

provided to the Interim Resolution Professional. Each Resolution Applicant shall ensure that 

this Resolution Plan complies with the Process Document (save and except as otherwise 

provided in this Resolution Plan), the Code and the Regulations. 
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Further, the Hon’ble Supreme Court has in the matter of Ghanshyam Mishra and Sons Private 

Limited versus Edelweiss Asset Reconstruction Company Limited (decided on 13.04.2021) 

held as under: 

“86. …… It is at this stage, that the plan becomes binding on Corporate Debtor, its employees, 

members, creditors, guarantors and other stakeholders involved in the resolution Plan. The legislative 

intent behind this is, to freeze all the claims so that the resolution applicant starts on a clean 

slate and is not flung with any surprise claims. If that is permitted, the very calculations on 

the basis of which the resolution applicant submits its plans, would go haywire and the plan 

would be unworkable.” 

“95 (i).... On the date of approval of resolution plan by the Adjudicating Authority, all such 

claims, which are not a part of resolution plan, shall stand extinguished and no person will 

be entitled to initiate or continue any proceedings in respect to a claim, which is not part of 

the resolution plan. 

 

“111. ……..In our view, the observations made in the aforesaid paragraphs, if permitted to remain, 

would totally frustrate the object of I&B Code of revival of a Corporate Debtor and to resurrect it as a 

going concern. As held by this Court, the successful resolution applicant cannot be flung with 

surprise claims which are not part of the resolution plan.” 

(Emphasis ours) 

In view of the observations of the Hon’ble Supreme Court, the Resolution Applicants provide 

the Effects of the Resolution Plan as under: 

Effects on the Corporate Debtor: 

34.1. As from the NCLT Approval Date, all the suspended directors of the Corporate Debtor 

shall be deemed to have vacated office; new directors, as may be appointed by the 

Resolution Applicants and/or the Corporate Debtor shall be deemed to have assumed 

office and the order of the Adjudicating Authority, filed with the concerned Registrar of 

Companies shall be a conclusive proof thereof without requirements of any other 

document under the Applicable Laws. 

34.2. It is clarified that the existing promoters, shareholders, managers, directors, officers, or 

such other person in charge of the affairs and management of the Corporate Debtor 

(including any person who was an ‘officer in default’ or ‘occupier’) prior to the 

Insolvency Commencement Date shall continue to be responsible and liable for all the 

liabilities, claims, demand, obligations, penalties etc. arising out of any proceedings, 

inquiries, investigations, orders, show causes, notices, suits, litigation etc. (including but 

not limited to those arising out of any orders passed by the NCLT pursuant to Sections 

43, 45, 49, 50, 66, 68, 70, 71, 72, 73, 74 of the Code) or any acts or omissions in breach of 

Applicable Law which occurred prior to the Insolvency Commencement Date. Further, 
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convert residual debt of the Institutional Financial Creditors after transfer of beneficial 

ownership to the Assenting Institutional Financial Creditors and allowing enforcement 

of security interest to the Dissenting Institutional Financial Creditors, in accordance with 

the Resolution Plan, into equity shares of the Corporate Debtor to be held by the 

Institutional Financial Creditors and subsequently, such equity shares will be 

extinguished in entirety by way of reduction in share capital through credit to capital 

reserve account. 

34.24. The carrying amount of asset(s) (tangible or intangible, as the case may be) standing in 

the books of the Corporate Debtor, shall be derecognised on its disposal for Dissenting 

Financial Creditors and the Institutional Financial Creditors and the consideration for 

such disposal shall be recognised at a value being determined under Ind AS 113 read 

with Section30 of the IBC, 2016, While derecognising the carrying amount and 

recognising the consideration for such disposal as aforesaid, the Resolution Applicant 

shall also consider the substance of the transaction or other event and not merely its 

legal form, Such derecognition and recognition shall be without prejudice to the right of 

Resolution Applicant for reinstating the financials of the Corporate Debtor in terms of 

Ind AS including but not limited to selecting and applying accounting policies, and 

accounting for changes in accounting policies, changes in accounting estimates and 

corrections of prior period errors. 

34.25. The Code and the Regulations entitle all creditors of a Corporate Debtor to submit their 

claims to the Interim Resolution Professional within 90 days from the date of 

commencement of the CIRP period. It is clarified that in the event any Creditor of the 

Corporate Debtor have not submitted Claim to the Interim Resolution Professional 

within the timelines stipulated by the Code or such Claim is rejected by the Interim 

Resolution Professional or such Claim, interest, right, liability, including under any law, 

is filed on or before Approval Date or raised subsequently however pertains to period 

prior to the Insolvency Commencement Date and / or Approval Date or pertaining to 

any default violation, omission pertaining to the period prior to the Insolvency 

Commencement Date and / or Approval Date, such Creditor will not be entitled to 

receive payments, if any, under the Resolution Plan with respect to such Claims save 

and except as provided in the Resolution Plan. Any such Claim shall be deemed to have 

arisen on the Insolvency Commencement Date/ Approval Date and upon approval of 

this Resolution Plan shall stand satisfied and extinguished. The Resolution Applicants 

or Corporate Debtor shall not, in any manner whatsoever, be directly or indirectly 

responsible or liable for any such claims, interest, right or liability. 

34.26. Any Claim not dealt with, in the Resolution Plan shall stand permanently extinguished 

upon the approval of the Resolution Plan by Adjudicating Authority. No additional 
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the Approval Date shall not incur any liabilities (whether civil or criminal) for such 

breach contravention or non-compliance of Applicable Law by the Corporate Debtor in 

relation to the period prior to the ApprovalDate. 

34.40. All claims or demands made by or liabilities payable to or assessed or unassessed by 

any regulatory or statutory or administrative authority or instrumentality thereof, in 

relation to any dues, direct or indirect taxes, duties (including stamp duties), penalties, 

fees, interest, levies, etc. or any other charges whatsoever (including but not limited to 

any tax liability and any other liability in relation to any approval or benefit granted to 

the Corporate Debtor or in relation to the Corporate Debtor),  whether admitted or not 

due or contingent, present or future, in relation of any period prior to the Approval Date 

or arising on account of the Resolution Applicants being taking over the Corporate 

Debtor under the Resolution Plan, will be written off in full and will be deemed to be 

fully and permanently extinguished on the Approval Date and the Corporate Debtor or 

the Resolution Applicants shall neither be directly nor indirectly held liable for the same. 

34.41. All claims, demands, levies etc. pertaining to interest and penalty under applicable laws 

including but not limited to, on delayed payment of income tax, tax deducted at source 

late filing of TDS returns, in respect of all the dues (including interest and penalty) of 

the Corporate Debtor arising for period up to the Approval Date (including such dues 

for period prior to the Approval Date that may crystallize subsequent to the Approval 

Date) or arising on account of acquisition of control over the Corporate Debtor by the 

Resolution Applicants pursuant to this Resolution Plan, will be deemed to be fully and 

permanently extinguished on the Approval Date and the Corporate Debtor or the 

Resolution Applicants shall neither be directly nor indirectly held liable for the same. 

Further, no transaction contemplated in this Resolution Plan shall be treated as void or 

non-compliant with any provisions of the Income-tax Act, 1961. 

34.42. The Interim Resolution Professional has in the VDR mentioned about the claims of the 

Income Tax Department and other statutory authorities and as are more particularly 

mentioned herein above. It is specifically stated that save and except as provided 

hereinabove, all other claims, debts, demands and dues of the Income Tax Department, 

whether raised or contingent, likely to made in future and other statutory authorities, 

pertaining or related to the period prior to the Approval Date or pertaining to or arising 

out of any transaction including allotment of land or arising on account of acquisition of 

control over the Corporate Debtor by the Resolution Applicants pursuant to this 

Resolution Plan shall be deemed to have arisen on the Insolvency Commencement Date 

and/or Approval Date and shall stand satisfied and extinguished, and no such existing 

claim, debt or due or demand shall subsist against the Corporate Debtor and the 

Resolution Applicants by the Income Tax Department and other statutory authorities. It 
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is clarified that in the event any claim raised by the Income Tax Department and other 

statutory authorities subsequently however pertains or related to period prior to the 

Approval Date, the Income Tax Department and other statutory authorities shall not be 

entitled to receive payments, if any, with respect to such claims and/or demands. Any 

such Claim shall be deemed to have arisen on the Insolvency Commencement Date / 

Approval Date and upon approval of this Resolution Plan shall stand satisfied and 

extinguished. The Corporate Debtor and/or the Resolution Applicants shall have no 

adverse impact or financial burden due to any litigation which has arisen in relation to 

any transaction prior to the Approval Date. 

34.43. On the Approval Date, all the penalties, charges, fees, etc. arising out of non- compliance 

of the requirements, if any, of the regulations, rules, circulars, notifications, etc. of SEBI, 

RBI, ROC and/or any other statutory, regulatory or administrative or Governmental 

Authority or any other liability under the Applicable Laws including but not limited to 

labour laws, tax laws etc. pertaining to a period prior to the Approval Date shall stand 

extinguished permanently and all proceedings pending against the Corporate Debtor 

for any such non-compliance shall stand infructuous on the Approval Date. 

34.44. Upon Approval Date, all the penalties, charges, fees, etc. arising out of non- compliance 

of the requirements if any of labour laws like Employee State Insurance Act, 1948, 

Provident Fund Act, Payment of Bonus Act, Contract Labour Act, 1973, Minimum 

Wages Act, Equal Remuneration Act, 1776, Factories Act 1948, Gratuity Act 1972, etc. 

shall stand extinguished and any litigation/suit/proceeding in relation thereto shall 

stand infructuous. 

34.45. The Resolution Applicants understand that the Uttar Pradesh Real Estate Regulatory 

Authority ("UP RERA") has issued letters dated 31.08.2019 ("RERA Letters") to the 

Corporate Debtor, in terms of which UP RERA has imposed a penalty to the tune of Rs. 

2,00,000 per project on 16 projects of the Corporate Debtor aggregating to total penalty 

of Rs. 32,00,000. That, the RERA Letters along with the underlying claims of UP RERA 

and any related legal proceedings (including criminal proceedings excluding those 

against the Existing Promoters), if any, shall stand irrevocably and unconditionally 

abated, settled and extinguished in perpetuity on and with effect from the Approval 

Date inter alia on account of the fact that the same could not have been raised/claimed 

while the moratorium provisions as contained Section 14 of the IBC were applicable in 

respect of the Corporate Debtor. 

 

34.46. The Resolution Applicants understand that a recovery certificate bearing no 743/14-I 

dated August 09, 2019 has been issued by the Divisional Director, Social Forestry 
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the Applicable Laws. 

34.65. All procedural requirements in accordance with Section 66 of the Companies Act, 2013 

and NCLT (Procedure for reduction of share capital) Rules, 2016 and other Applicable 

Laws shall be deemed to have been complied with on the Approval Date. 

34.66. Upon approval of this Resolution Plan by the Adjudicating Authority, the cancellation 

of existing equity share capital, increase in authorised share capital of the Corporate 

Debtor, appointment of auditor, and issuance or allotment of Equity Shares shall not 

require any corporate action by the Corporate Debtor or any other approvals by the 

shareholders of the Corporate Debtor and the Corporate Debtor may file the order of the 

Adjudicating Authority to inform the Registrar of Companies or any Governmental 

Authorities regarding such cancellation of existing equity share capital, change in 

authorised share capital and amendment to the memorandum and articles of association 

and other such constitutional documents of the Corporate Debtor. 

34.67. On and from the Approval Date, the Corporate Debtor or the Resolution Applicants 

shall not be disqualified or blacklisted or liable for any non-compliance, default, breach 

etc., during the period prior to the Approval Date, in relation to failure to take or obtain 

or failure to comply with any approvals, consent or permits from Governmental 

Authorities and such Governmental Authorities concerned shall extinguish any such 

non-compliances by the Corporate Debtor under Applicable Laws prior to the Approval 

Date. 

34.68. The directors and other officers and employees appointed by the Corporate Debtor after 

the Approval Date shall not be liable in respect of non-compliances with the various 

provisions of the Companies Act, 1956 and/or Companies Act, 2013 and rules made 

thereunder with respect to any omission and/or non-compliance pertaining thereto 

prior to the Approval Date including non- preparation and non-approval of financial 

statements for any of the financial years prior to the Approval Date, non-approval of 

audited accounts and non-adoption of change in accounting policy as required under 

the Companies Act 2013.In terms of the Concession Agreement, we assume that the title 

of the land parcels allotted by YEIDA to the Corporate Debtor is and has always been 

good, marketable and valid.  

34.69. YEIDA shall ensure that the Corporate Debtor is provided with unencumbered and 

unfettered physical possession of all lands that the Corporate Debtor is entitled to in 

terms of the Concession Agreement. 

34.70. On and with effect from the Approval Date, all claims and the benefits of the Corporate 

Debtor against contractual counterparties (and all liabilities of such counterparties 

towards the Corporate Debtor) shall remain outstanding, due and payable in accordance 
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by the CoC and/or the Adjudicating Authority and/or NCLAT, the same shall be 

treated as part of the Resolution Plan, provided the same are accepted by the Resolution 

Applicants, in writing. 

40.8. The Long Stop Date for satisfaction of the terms and conditions mentioned in the 

Resolution Plan, shall be 24 (Twenty Four) months from the date of approval of 

Resolution Plan by CoC unless extended by mutual agreement between the Resolution 

Applicants and the CoC. In the event the approval from Adjudicating Authority does 

not come till the Long Stop Date, then Resolution Applicants shall be free to withdraw 

the Resolution Plan and shall no longer be bound by the obligations contemplated under 

this Resolution Plan or Request for Resolution Plan/ Process Note at its discretion. 

 

 

For Resolution Applicants 

 

Authorised Signatory  
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